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CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATI BENCH 

Original Application No. 166/2005 

Date of Order: This the 2 7' day of June, 2005. 

The Hon'ble Sri Justice G. Sivarajan, Vice-Chairman. 

Sri R. Laingurauva 
Assistant Commissioner (Hqrs..) 
Commission erate of Customs (P 
North Eastern Region 
Shillong, Meghalaya. 

Applicant 

By Advocates Mr. J.L. Sarkar and Mr. S. Nath. 

- Versus- 

Union of India, 
Through the Secretary. 
Ministry of Finance, 
Department of Revenue, 
Govt. of India, 
North Block, New Delhi. 

Central Board of Excise and Customs, 
Govt. of India, Through its Chairman. 
North Block, New Delhi. 

The Chief Commissioner, 
Central Excise & Customs, 
Shillong Zone, Shillong, Meghalaya. 

Respondents 

By Mr. G. Baishya, Sr. C.G.S.C. 
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ORDER (OR&L). 

SIVARAJAN. 1. (V.C.) 

The applicant is an Assistant Commissioner (HQ) in the 

office of the Commissioner of Customs (P), Shillong since 16.12.2002. 

It is the grievance of the applicant that even before the expiry of the 

• normal period of service in a particular station and in violation of the 

norms of transfer which provides that transfer Will he effected in 

the month of March every year the transfOr order has been issued 

towards the end of June which has caused serious handicap to the 

education of his children. The applicant has also got other special 

circumstances. It is stated that the applicant has submitted transfer 

proforma (Annexure - D) wherein the applicant has requested 

retention at Shillong Cammissionerate of Customs (P) NER, Shillong. 

We have heard Mr. J.L. Sarkar, learned counsel for the 

applicant and Mr. G. Báishya, learned Sr. C. G. S. C. for the 

respondents. 

The applicant is due to retire from service on 28.02.2007. 

His grievance is that his children are studying in schools who are in 

their mid session. The applicant has also got other special 

circumstances which according to him disabled him from moving 

from present station. Counsel for the applicant submitted that the.' 

applicant had made representation (Annexu.re - F) before the 2' 

respondent 	on 13.06.2005 but no order has been passed. Mr. G. 

Baishya, learned Sr. C.G.S.C. for the respondents submits that if the 

applicant had submitted, representation certainly it will be 

considerd by the 2 respondent. Further he submits that since the 

impugned transfer order is a chain transfer no stay order as sought 

by the counsel for the applicant may be issued. 

V 
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4. 	Considering the facts that the transfer order is passed in 

the end of June i.e., 21.06.2005 and the circumstances that the 

applicant is due to retire on 28.02.2007 particularly in view of the fact 

that the applicant has not completed 3 years of service in a jarticular 

station besides the circumstances that the applicant's children are 

studying in 5chool who are in the mid session, I direct the 2 

respondent to consider the applicant's representation as a special 

case and pass appropriate orders within a period of six weeks from 

the date of receipt of this order. in the meantime, if the applicant 

as well as the person who is to join in the place of the applicant are 

not relieved as on today, the applicant will be allowed to continue in 

the same station till a decision, is taken on the representation as 

directed above. 

The application is disposed of at the admission stage itself. 

The applicant will produce this order before the 2' rspondent for' 

compliance within 10 days from today. 

(G. SIVARAJAN) 
VICE CHAIRMAN 

ji 
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IN THE CENTRAL ADMINISTRAT 	VE TRBUAI 	UW TI BENCH 

	

O.A. 	/2005 

Shri R. Laingurauva 

—Vs- 

Union of India & Ors. 

Sypnosis of the ADDlication 

The applicant is working as Assistant Commissioner (Hqrs.), Customs 

Preventive Commissionerate, NER, Shillong. He was posted to Shillong w.e.f. 

16-12-2002. 

The applicant being posted in the North Eastern Region of India, he is 

entitled to stay longer in the station of his posting on his option as per the 

transfer policy of the Govt. of India. He had duly intimated his willingness to 

continue in the station since his son is in the middle of the academic session and 

he will retire w.e.f. 28-02-2007. The applicant is entitled to get the benefit of 

home posting on the eve of retirement. 

By order No. 94/2005 dated 21-06-2005, the applicant has been 

transferred to Kolkata Central Excise. It is stated that the applicant has not been 

released from his present post. The aforesaid transfer order has been issued 

without application of mind ignoring the existing policies of transfer and posting 

to the North Eastern Region. The applicant has been posted out of the North 

Eastern Region without taking into consideration the facts and his option under 

the transfer policy. Moreover, the said transfer order has been issued on 21-06-

2005 violating the transfer policy. The Order dated 21/06/2005 has been issued 

to accommodate some officers on the basis of their representation. 

The transfer order has been issued on 21.06.2005 with direction to submit 

compliance report of relieve of officers by the 27th  June, 2005 and thus denying 

natural justice to make legitimate representation. This depicts hasty action 

without application of mind. 

This Hon'ble Tribunal in a number of cases has disposed of number of 

Original Applications. eg.: 127, 129, 130, 131, 136, 142, 144 of 2005. 
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THEWITRALnADMINI TRATIVE TRIBUNAL 

GUWAHATI BENCH :: GUWAHATI 

(An application under Section 19 of the Administrative Tribunal Act, 1985) 

O.A. No. 	9 /2005 

Shri R. Laingurauva 

Assistant Commissioner (Hqrs) 

Commissionerate of Customs (P), 

North Eastern Region, 

Shillong, Meghalaya 

Applicant 

—Vs- 

1. 	Union of India, 

Through the Secretary, 

Ministry of Finance, 

Department of Revenue, 

Govt. of India, 

North Block, New Delhi. 

Central Board of Excise and Customs, 

Govt. of India, Through its Chairman, 

North Block, 

New Delhi. 

The Chief Commissioner, 

Central Excise & Customs, 

Shillong Zone, Shillong, Meghalaya 

Respondents. 
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Details of the Applications: 

Particulars of the order against which the application is made 

This application is made against the order dated 21-06-2005 SI No. 

159 of transfer of the applicant from Shillong to Kolkata before completion of 3 

years and violating the direction in Transfer Policy, 2005 and other directives of 

the Policy of Posting in N.E. Region and choice station. 

Jurisdiction 

The Applicant declares that the subject matter of this Application is 

within the jurisdiction of the Hon'ble Tribunal. 

Limitation: 

The applicant declares that the application is within the Period of 

limitation under Section 21 of the Administrative Tribunal Act, 1985. 

Facts of the case: 

4.1 	That the applicant is a citizen of India and as such is entitled to the 

rights and privileges guaranteed by the constitution of India. 

4.2 	The applicant was working at Byrnihat Range, Central Excise, 

Meghalaya as Superintendent, Central Excise and promoted and transferred as 

Assistant Commissioner (Hqrs) in the office of Commissioner of Customs (P) with 

effect from 16.12.2002. The post is non-sensitive. No dealing with public is 

involved. 

4.3 	That the date of retirement of the applicant on superannuation is 

28.02.2007. He has as such about 1 year and 8 months i.e. less than two 

years of service. The applicant has legitimate expectation that during the end of 

service under the welfare policy he would not be disturbed from present place of 

posting in his home region. 

0 

1/0 



4.4 	That the officers posted in N.E. Region are entitled to the benefit of 

tenure of posting as governed by the incentive for serving in remote areas which 

is three years for officers with 10 years or less service. The applicant has not 

completed 3 years in N.E. Region in the present tenure. 

Copy of the tenure posting scheme is enclosed 

as Annexure - A. 

Copy of the policy from Swamy's compilation is 

enclosed as Annexure - B. 

4.5 	That under the tenure system of posting in N.E. Region the tenure 

may be extended when the employee concerned is prepared to stay longer. The 

applicant has prayed for continuing his posting at Shillong. After serving in N.E. 

Region the applicant has a scope and right for choice of station. 

4.6 	That the C.B.E.C. has also circulated Transfer Policy, 2005. Clause 

5.8 of the said policy stipulates that the officers of N.E. Region will get 

preference to stations of their choice. The applicant states that he has prayed 

for choice station at Shillong. 
ii 
	

Copy of the said Transfer Policy is enclosed as 

Annexue - C 

4.7 	That options were called for by the Department in prescribed form 

and the applicant submitted his option on 27.04.2005 praying for posting at 

Shillong, specifically mentioning the ground of his retirement with effect from 

28.02.2007. It is stated that in terms of F.No. A-35017/28/92-AD-III-V dated 

30/06/1994, the applicant is entitled to get home posting or nearest to home 

posting on the eve of retirement. The applicant hails from North East. 

Copy of the option dated 27.04.2005 is 

enclosed as Annexure— D. 

4.8 	That an order dated 21.06.2005 has been issued by the Central 

Board of Excise & Customs by which number of Group-'A' officers have been 



transferred. The name of applicant appears against SI. No. 159. He has been 

transferred from Shillong to Kolkata. 

Copy of the order dated 21.06.2005 is enclosed 

as Annexure - 

	

4.9 	That the transfer order has been issued to accommodate other 

officers on their requests without considering applicant's case. 

	

4.10 	That the order of transfer of the applicant has been issued in 

complete disregard of the policy of tenure posting in N.E. Region and choice 

posting. This also ignores the transfer policy of the CBEC, 2005. 

4.11 That the applicant has been transferred with non-application of 

mind. This has been done as a routine exercise of power, and without 

considering the relevant facts, and the option of the applicant. 

	

4.12 	That the said order dated 21.06.2005 has been issued mechanically 

even ignoring the instruction and enunciated policy as laid down in Para 2.1(g) of 

the said Transfer Policy, which mandates that Annual Transfer orders shall be 

normally issued by 30th  April and, in any case not later than 31 st  May of the year. 

	

4.13 	That the youngest son of the applicant is reading in Class IX at 

Shillong ( Brookside Adventist Higher Secondary School ) and is in mid session. 

The transfer shall very adversely affect the education of the child. 

	

4.14 	That the wife of the applicant has serious ailments. After operation 

in CMC & Hospital, Vellore, Tamil Nadu, she is surviving with only one Kidney, 

her Uterus had to be removed in Woodland Hospital, Shillong. The Hospital and 

Doctors of Shillong are conversant with her ailments and are taking special care 

for other side effects. 

	

4.15 	That under Mizo Custom, the mother-in-law of the applicant who is 

100 years old is living with the applicant because she has no son to look after 

her. 
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4.16 	That the applicant had submitted a representation dated 

13.06.2005 to the Chairman, CBEC through proper channel with a request to 

retain him under Shillong Customs Commissionerate. 

	

4.17 	He has come to know that his representation is under 

consideration. The transfer order clogs the consideration of his representation. 

Copy of the representation dated 13.062005 

is enclosed as Annexure - F. 

	

4.18 	That the impugned order of transfer of the applicant dated 

21.06.2005 has not been issued in public interest nor there is any reasonable 

administrative ground. 

	

4.19 	That the manner in which the order dated 21.06.2005 has been 

issued does not appear to be as per Policy and Procedure of the Transfer Policy, 

2005. The order is not transparent as to that the orders are issued as per 

recommendation of the Board/Placement Committee. The applicant has 

reasonable apprehension that the same has not been placed before the 

Placement Committee. 

	

4.20 	That the applicant has not yet been released from present post. 

	

4.21 	That this Hon'ble Tribunal in a number of cases has disposed of 

Original Applications involving similar question of fact and law with individual fact 

differences. 

e.g: O.A. No. 127/2005 (Smt. K.M. Das Vs. Union of India & others) 

O.A. No. 129, 130, 131 & 136 of 2005 (Shri G. Das, & others Vs UOI & ors) 

O.A. No. 142/2005 ( Mr. G.Panmei Vs UOI & others) 

O.A. No. 144/2005 (Shri C. Songate Vs UOI & others) 

Copies of the Orders in O.A. No. 127, 129, 130, 

131 1  136, 142 & 144 of 2005, dated 

13.06.2005, 14.06.2005, 15.06.2005 are 

enclosed as Annexure - G, H, I, ), 

respectively. 
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Grounds For Relief with Legal Provisions. 

5.1 	For that the applicant has less than 2 years to retire. 

5.2 	For that the order of Transfer has been issued before completion of 

tenure in N.E. Region. 

5.3 	For that the order transfers the applicant to Kolkata before expiry 

of three years, violating the mandated transfer policy. 

5.4 	For that the applicant has been denied the benefit of choice station 

posting after posting in N.E. Region. 

5.5 	For that the order of transfer posting of the applicant has been 

made without application of mind. 

5.6 	For that the transfer order is not in public interest nor in any 

reasonable administrative ground. 

5.7 	For that the Transfer Order has been issued in June, 2005 violating 

the mandate of the Transfer Policy. 

5.8 	For that the order of transfer is whimsical and arbitrary and offends 

Articles 14 and 16 of the Constitution of India. 

5.9 	For that the order of transfer of the applicant is not just and fair. 

5.10 	For that in any event of the matter the applicant is entitled to the 

relief prayed for. 

Details of the remedies exhausted 

The applicant declares that there is no other efficacious remedies 

under any Rule and this Hon'ble Tribunal is the only forum to 

adjudicate the subject matter. However, the applicant has 

submitted a representation but without any reply. 
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Matters not previously filed or pending with any other 

court. 

The applicant declares that he has not filed any case on thesubject 

matter before any court, forum or any other institution. 

Relief Sought For 

Under the above facts and circumstances the applicant prays for 

the following reliefs: 

8.1 	The order of transfer of the applicant by order dated 21.06.2005 

Sl.No. 159 (Annexure- E) be set aside and quashed. 

8.2 	The applicant be allowed to continue in office in Shillong. 

8.3 	Any other relief/reliefs of the Hon'ble Tribunal may deem fit and 

proper. 

The above reliefs are prayed for on the grounds stated in para 5 as 

above. 

Interim Relief: 

During the pendency of this application the applicant prays for the 

following interim reliefs: 

9.1 	The order dated 21-06-2005, SI. No. 159 of the transfer of the 

applicant be stayed/suspended and he be allowed to continue in 

his present place of posting. 

9.2 	Any other relief/reliefs the Hon'ble Tribunal may deem fit and 

proper. 

The above interim reliefs are prayed for on the grounds stated in 

para 5 above. 
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10. 	This application is filed through the Advocate. 

	

11. 	Particulars of the Postal Order: 

I) 	IPO No. 	 J S 59-  / 

Date of Issue. 	/9 6-5  

Issued From  

Payable at 	 , P6) 

	

12. 	List of Enclosures: 	 As per Index 

0 
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Verification 

I, R. Laingurauva, son of (Late) Chalvawrha, aged 58 years, 4 

months, resident of Shillong, do hereby verify that the statements made in 

paragraphs 1, 4, 6 to 12 are true to my knowledge and statements in para 2, 3 

and 5 are true to my legal advice and that I have not suppressed any material 

fact. 

And I sign this verification on this 24th  day of June, 2005 at 

Guwahati. 
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Concessions when posted to 

	

- 	North-Eastern Region, etc. 
. 	

[Swarny'sFR&SR,Part'I] 

	

- 	Certain special concessions and service benefits are admissible to 
officers tranforred to the North-Eastern Region and Umon Territories listed 
btlow and to officers posted to North-Eastern Council when they are stationed 

.: In the Noith-Eastóm Region. These concessions are also admissible to those 

	

oil dçputationto State Governments of Manipur and Tripura. 	- 
• 1.-Mum 	 6. Arunach1Prsdcs.' 	- 

	

- 	 - 	 - 

 

2, McIy 	. 	-. 	7. Mizoram 	- 

3. Manipur, 	 8. Andamn and Nicobar Iand8 

	

• 	:, , 	4... Nag&and-' 	,- 	9. Lakshadwccp (L & M) i'Iands 

5 Thpura 	 10 Skkim 

'1. T.A. and Joining Time 
• 	- (a) On fIrst appolntrncnt.—For journeys to take up initial appointment, 

•TA. will be admisible to the Government servant and his family for the total 
- - .- distance as below— 	 - 

Forjourney by rail 	 Second Class fare 
- 	For journey by road 	 Ordinary bus fare 

For journey to take up appointment 
in A & N/L & M Islands 	Free sea passage plus raiilbus 

- 	 fare as above for journey 

	

- ..• 	.. -. 	 within mainland up to the 
-. 

 
port of embarkation. 	- 

c (b) On transfer.—lf the family does not accompany the Govcmmci ser- 
, -.. - -vánt, he will be paid T.A. on tour for self only for the transit period and will be 

permitted to carry personal effccts up to 4rd of his entitlement at Government 
ost; or can have the cash equivalent of caing rd of his entitlement or the 

	

F 	difference in weight of the personal effects he is actually carrying and rd of his 
--..entit1eanent, is the case maybe, in lieu of the cost of transportation of baggage. 

Composite Transfer Grant will be admissible in any case 
• 	 ---. 	- 	¶•, • - - -• 	If the family accompanies him, he can draw the existing T.A., including 

the cost óffraiuporting personal effects to his maximum entitlement irrespec-
tive of the actual weight earned 

L 
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Thec provs 

the Northaat 	
o apply also fo the return Jctirney on transfer back from ..E 	Region/union Territory. 

This .cocjj i. admissible only in cases'ofrfer  from a station out-side to'astafion in the N-E. Region and Vice versa. It is not applicable from 
One station to another within the region 

Road mileage for transporjatioi 1  of personal effects - Higher rate 
- of allowance. for 'A' chs cities, limited to the actual oxpcnditurc will be 

admissible to all Goycmrncnt. servants for-trallsportation of personal effects on *anater, bctwcen tWo different stations In the Northstcrn Regionlunion Temtory not connected by rail Irrespective of the fact wetner hey are having All India fransfer liability or not 
Joining time while proceeding on/returning from leave - Govemt servants proceeding on leave from the pliuc c f posting in tho Region to a 

place outside the Region are entitled 1'or the joining time as follows:—. 	 . 

(a) Ifthe place ofposting In the Rcgio is not a remote locality 
(1) When the Journey time bctwecn 	No joining time is the place of posting and the place 	admissible outside the Region is 2 days or less * 	
(ii) When the journey time referred to 	Journey time in CXCCSS in (I) above is mOre than 2 days 	of 2 days is allowed as 

joining time 
'(b) lfthe place 000sling In the Region is a remote locality 

(1) 	PerIod of travel from the remote Journey time as prcccnbcd locality to the 
specified station 	is allowed as free Joining 

ti.mc (it) 	Period of travel from the 	Journey time in excess of spcctticd station to a place 	2 days is allowed as outside the Region 	
additional joining time This concession is also 

admissible when the Government servants return frornleave  

2 Leave Travel Concession 
(a) Government servant who leaves his family behind and does not avail 

fransfer TM fOzthe family will have the option to choose—. 
1ther: Thø existing LTC 

to Home Town once in i block of two - 	calendar years,' 
- 	 Or 	

The concession fot hunclf once a year froi., the station of 
posting to his Home Town or place wh -e he fanuly is - residing, and In addition concession for the fainil (restricted to 
the spouse and two dependent children only) also to travel once 
a year from the place of rcsidcncc to the employee's station of 
posting 

'S  

- 	-* 

1. 
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(b) In additión Government servants and families posted in the Region 
wlfl be tutltled to L1C on two additional oceMlons during their enhiro aervico 
career a "Emergency Passage Qon cession" and intended to enable them and 
families (apouse and two dependent chilciren) to travel to their Home Town or 
tatlot 	çf 	oting In an emergency. These additional pnsngcs will be 
drn1sab1 by tbe cutitled modennd clafl df travel as for normal LTC. 

• ....:. 
: 	 -' 	(c) Travet by air.— Officers drawing pay of Rs, .13,500 and above and 

• 	

. their fanilies (spouse and two, dependent children.— up to 18 ycars for boys 
• 

- 	 and 24yëarc for gftla)..may perform the above LTC journeys by air as 
below-  

Officersposted ii . 	 Bwccn stations 
(i) 	Nortbaste.1cgion Tir/Agarta1aJ 

Aizwall Lilbari and Kolkata 
Andaman and Nicolar Islands Port 	Blair 	and 	Kolkatal 

Chennai 
• - 
	 (ill) 	Lakshadweej 	. Kavaratti and Kochi. 

• 	
' . . 	 . . 	 . 	 •'•. 	 3.Tenure 

Fixed Tenure— 	 . 	 . 	 • 

(0 	
• 	For staff with service of 10 years or less 	Three years 

• . 	 (Ii) ., For staff with more than 10 years of service 	Two years 

Period of leave, training, etc., in excess of 15 days per year will be 
excludcd in counting the tenure period. Mowevcr, ft period may be thttndcd 
In exceptional cases- In exigeIçie3, of public service or'wben the employee 
canr4e4 is prepared ttay,tongcr. Deputation allowance will be admissible 
düring the extended period also, 

Station (if choice on completion of tenure.— On completion of the 
fixed tenure, officers may be consdcrcd for posting to a station of their choice 
as far as possible. 	 - 

4. Weightage for promotion, etc. 
(a)Eligible officers shall be given duc recognition in the matter of-

(0 • promotion in cadre poss 	- 

- 	,;: -; • (ion deputation to°Ccntral tenure posts; and 
courses of training abroad.  

' 	
(b)The general requirement of at.Ieast three yea: .crvice in a cadre post 

between two Central tenure deputations may be rel:txcd to two years in cases 
of meritorious service; 

- (c) Entry in CR.—A specific entry shall be made in the CR of all 
-
employees who render full tenure of service. 

F' 
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5. Children's Education Allowance/Hostel Subsidy 
If the children do not accompany the employee, CEA will be admissible 

up to class XII to cbldren studying at the last station of posting or any other 
station where they reidc. If such children are put in hostels Hostel Subsidy 
will be qdmipsible without other rctr1ctions. .Tho concession is admissible to 
the officials traflsferred from one place to nnothcr within the North-Eastern 
Rgiou also. ' 

-v 

Benefit of Two URAs. 
Central Government employees posted to the specified States/Union 

Territories from outside the N-E Region who ai c keeping their families in 
rented houses or in their own houses at the last place of posting outside the 
N.E Region)  will be entitled to IIR.A admissible to them a the old station, and 
also at the rates admissible at the new place of 'potin in case they live in 
hired prlvOts'aecomtnodgion lrrcspcctive of whether thy have claimed trans.. 
fer T.A. br tamily or not subject to the condition that hied private accommo-
dation o,oynd,houso httho.Jast station of posting is put to bonn fide use of 
the rnetnbera ot the family. These concessions are admissible also to those 
posted to Andaman and Nicobar Islands and Lakshadweep. 

Those einployces who have not been posted to the N-E Region from 
outside Aq N-E Region ard not entitled to this benefit. 

, 	
7. Retention of Quartei-sfreiéphone 

• (a) Government accoiiimodatlon.—The facility of retention of Govern-
ment accornthodation will continue to be available. Licence Fee will be 
charged - at normal rates whether the accommodation retained is the entitled 

• 

	

	type or below the entitled type. The facility of retention will be admissible for 
three ytarsbeyond the'norrnalpermissiblc period of retention. 

• 	, - 	(b) ReIdentlaI telephone In the last tatLon.—Rsidcntial telephone at 
the last station: will be 'allowed to be retained on the condition that the rental 

• 	and all other tharges' 'are paid by the oflicr c6nccrncd.---4ppendix.9. 
• 	. 	' 	8. Special Allowances 

SpecIal Compensatory (Remote Locality) AllQwance.— Plcase see 
• 	SectIo6. 

Special (Duty) Allowance/Island Special Allowance.—Employees 
who have AU India Transfer Liability on posting to (i) any station in the 
North-Eastern Region comprising the States of Asssrn, McghaInya Manipur, 
Nagalnnd Tripnt, Añrnachal Pradcsh, Sikkirn awl ?viizoram will be granted 
Special.(Duty) Al1ownce, and (Ii) any station in the Yland Territories of 
Andman, Nicobar and Lakshadwcep will be grax-ted 'Island Special 
Allowance. (For rates and conditions governing the i.1r of these allowances 
sec under "ompnsatory Allowances' in Section 6). 

11 
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IN REMOTE AREAS 
 nil t2oo14/3/83rJv.dd the 1401 Dcrnbcr, 1983 'cad viith 0 M 

No 20014/3/83-C JWdatcd th&30th Mnrc1, 1984, 27th JUly, 984, G I , M F' U 0 No 3943 L 
!V/84dntcdlhe'17th'-October, 4 1984 0 MN64  F 20014/3/83 E iv, dated the 31st Janu4r y ,  
I 985, 25th. Septembri 85U 0 -No 824-E IV/86, dated th. I st ApnI, 1986,   0 M No 
20014/3/83 EIVdatedthc 29th Octoberl986, 0 M No 20014R/83 F IV/E II (13), datei the 
I Ith Mdy, 1988 and 0 M No I 20014/16/86 E \'Ii It (13), 
1itted thc 'I Pt 1)cemb) 	88 Itfld 0 M No l I (2)197 £ 1 (fl), (IilIC(I the 22nd J uly, 1998.  

..: 	•- • 	
: 
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1 	• ; A11OW1aflCS4afl4t;fa11itiesathmsslble to various categories of civilian 
centTa1qoVeht:e1n1oyees;scVn1g in the North-Eastern Region co mpris-
irig the 	 Nagaland and iripura and the 
UnionTerritoriesofArunácha1 Pradeslil  and Mizoram, Andaman and Nicobar 
Is1andsjaLhadv" Is1andsThese orders also apply nutatis mutandzs  
to 	 they arc stationed m th' N-E Rcgion 

employees including officers of All ' 	- . 	I 	• 
I 	India Services posted4o Sikkim r 	 , •;' 

 
In,5 

]k 

 •-1tt1, •- TP 
I 	 Therewi1l be a fIxe&tenurcofposting 3 years at a time or officers with 
_J at a time for officcr 	ith  raore than 

10 years .offsFryicPer 1ods 	 rn of leae traing, etc , in excess of 3 days per 
year Qv11Ibe  ?eXChided iiicountingthe ttcnure period - rd years Officeis, on 

I öfseiAJiee mentioned above may b 	ns codeied _kl 	
l'oi postiii tOStatiOflof:theu hoiceas far as possible 

	

I 	 I 

	

- 	 Central Government employees to the i 	
States/UmonTe'rit6riesofthe Jiorth-Eastern Region, will genLrally he for 3 I 	 n 	I 	'I4 	I 	1 I 	r 

	

• •:• y,arsw 	 eçepiQna1 cases m exigencies of public ser - 
vice 	 is prepaied to stay longer. The 

continue to be paid during the 
. 	. 

-! 	 r 	•_ :_r Ai 	 - 

	

(t:) 	 deputation/training abroad md special 
• 

	

— 	•ir- 

71  

: 	 the prescribed tenure in the North- 
I 

	

	East shall be ivendue iecognitiom the case ofeligible officers in the matlei. 
T . 

' 
, 	 FI &01 

1(a)cproniôhon in ádre 1  posts , 
1 	 'I 	 1r 	"I 	1 j 	P 

-(b) deputation toCentraVtenure posts, and 
I 	 (c)Zcoursesoffraining abroad 

J 	 — 	 I 
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APPX. 9 	 INCENTIVES FOR SERVING IN REMOTE AREAS 	 539 

The general requirement of at least three years service in a cadre post he 
tween two Central tenure deputations may also be relaxed to two years in dc-
serving cases of meritorious service in the North-East. 

A specific entry shall be made in the CR of all employees who rcndcrcd 
a full tenure of service in the North-Eastci ii Region to I ht el'Icct 

Cadre authorities are advised to give due weightagc for satisfactory per-
formance of duties for the prescribed tenure in the NorIh-l.ast in the matter of 
promotion in the cadre posts, deputation to Central tenure post and courses of 
training abroad, 

Special (Duly) Allowance: 

Central Government civilian employees who have All Jndia transfer ha.. 
bility will be granted Special (Duty) Allowance at the rate of 12 % of basic 
pay on posting to any station in the North-Lastern Region. Special (Duty) 
Allowance will be in addition to any special pay and/or deputation (duty) 
allowance already being drawn without any ceiling on its quantum. flc COfl-dition that the aggregate of the Special (Duty) Allowance plus Special 
Pay/Deputation (Duty) Allowance, if any, will not exceed Rs, 1,000 per month shall also be dispensed with from 1-8-1997. Special Allowai2. 's like 
Special Compensatory (Remote Locality) Allowance, Construct ion All ow - 
ance and Project Allowance will be drawn separately. 

The Central Government civilian employees who arc - members of Sche-
duled Tribes and are otherwise' eligible for the grant of Special (l)uty) Allow-
ance under this para. and are exempted from payment of Income Tax undci 
the Income Tax, Act will also draw Special (Duty) Allowance, 

Noic I.—. Special duty allowance will not be admissible during pciioJs 
of leave/training beyond 15 days at a time and beyond 30 days in a year. The 
allowance is also not admissible during Suspension and joining time. 

NOTE 2. - Central Government civilian employees, having 'All 1jdi2l 
Transfer Liability' on their posting to Andaman & Nicobar Islands and Lak-
shadweep Islands are, with effect from 24th May, 1989, granted 'Island Spe- 
cial Allowance' in lieu of 'Special (Duty) A!owatcc'. Sec Orders in Section 
V of this Appendix. 

Special Compensatory Allowance: 
The recommendations of the Fifth Pay C011 have been accepted 

by the Government and Special Cornpensatoj-v Allowance at the revised rates 
have been made effective from 1-8-1997. 

For orders regarding current ra/es of Specia I Cornj, ensafo ,y 
allowance_ce Part V of this COmpilotion - JIRA and CCA 

Travelling Allowance on first appointment: 
In relaxation of the present rules (SR 105) that travelling allowance is not 

admissible for journeys undertaken in connection with initial appoiimnent, in 
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TRANSFER POLICY -CF3EC 	 I 

TRA1SFER/ PLACEMENT POLICY FOR GROUP 'A' OFFICERS OF 
THE 	SEJWICE (C & CE) 

fltfliU )MJCTION 

11 The Ministry of Finance has taken major initiatives for tax 
reforms, including reform of tax administration with an 
emphasis on reducing Inter-face between the tax payers 
and administratIon; Imparting greater transparency and 

rninimizing discretion so as to ensure efficiency and 
• 	

recógnitkm afrnerit and honesty .  

.2 The,suc.cessful mpementattpn of tax reforms depends on 
the efficiency of the delivery systern A significant 

:K .côrjtrtbutor'to theeffetiVeneSS of the administrative 
marh(rtet' is a credible human resource development poUcv, 
which offers opportunities for exceitence and career 
advncemcrt through a. proper placement strategy ,  

'L3 Thexting placemrtt policy has been In place for over a 
dcdeBasd on the,experience of its Implementation, a 
evlew of the present'system of transfers and postings was 

carried out, Accordingly, a new Transfer! Placement Policy 
(herein afterreferred to as the Transfer Policy) for Group 'A' 

Off;cers of IRS (C&iCE) has been formulated The new 

iaifer/Tpacemeflt poUcy shall. come into.effect from ],t 

Api U, 2005 

SALIENT FEATURES OF THIS TRANSFER POLICY 

2,1 a) Th ailent features of this Transfer ae as follows: a) All 
rf (rAtIn 'A' nffirrc of IRS (C&CA 

U'I 	 -. 	
s - 

• 	sha1l be effected by. the Board/Placement Committee or 

on their recommendation as stated hereinafter; 

b) :TheTnsfer policy has been formulated for officers at 
ditferent ievel, 

C) All stations have been categorized in three classes and 
• 	tenur.of stay: in different ciases of station has been 

prescribed; : 

ci) 

 

 

AU posts have been divlded.into two categorizes, 
nam&y, Srtive and on-Sensitive; 

AU posts have been categorized as field and non.fieId 
post .• 

Guideiftes for . dealing with 	different types 	of 

"compassionate grounds"cases have been laid down.; 

.AU annual transfer orders shall be normally issued by 
30 Arii znd, in any case, not later than 31st  May of 

th;.y.ear. 

http://www.taxindiaonhine.cOfl1/RC2/SubCat 	php3?suhCatDi sp1d70&fi1enarne-... 6/11/2005 
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2.2 A correct and complete database Is a sine qua non for 
operationalising the Placement PolIcy. CBEC shall ensure 
thnt the dat:nbe contalnlnq t:he PIofiks of all (roIl; A 
officers is regularly updated. 	:. 

2.3 All grievances arising out of the implementation of This 
Transfer Policy shall be addressed In accordance with the 
guidelines issued by the Department of Personnel & 
Training, only after the officer has joined his new 
assignment. 

2.4 This Transfer Policy shall not be applicable to the t:ransfer of 
Chief Commissioners /Dlrectors General. 

3.0 THE OARD/ PLACEMENT COf4MflTEE: 

3.1 T,4p j  BQardlH:.recommend.proposafs for posting of Chief 
Corm-nlsslocrs tDirectorsGeneral and Commissioners for 
appro.va1ofheGoverflrneflt i.e. Finance Minister through 
RevenueSecretary and Mlisterof.State (Revenue). Joint 
Secretary(Adminstratjon),CBEcv iii serve as Secretary to 
the Boardforthispurpose, 

3.2 The. Committee will be the final authority for 
transfer of officers beIqwtherankof,Commlssjoner, 
provIded thecase falls, within the purview the exisUng 
guidelines, Afterthe• proposals are drawn up and approved 
by the Doard,'hbatrmn shaU ;CQflsul .MOS (R) before 

proposals. Approval of 
the Government wUl, be required In case a deviation from 
the existing guidellnes.has to bç made. 

3.3 The Placement Committee shall consist of the following: 

' Chairman; 

Member (Personnel and Vigilance); 

One Member of CI3EC to be nominated, In rotation, by 
the Chairman or the Board for a period of six months; 
and 

d). Jp.int,Secetary (Admn.) posted in CBEC as its Member -
S 

3.4 The minutes of the meeting of the Board/Placement 
Committee shall be drawn up and approved by all Mcrnbrs 
within 244 -iours .ln a meeting (not by circulation). These 
must be approved by the competent authority within thirty 
days. 

4.0 TRANSFER POLICY FOR OFFICERS AT DIFFERENT LEVELS 

4.1. In case of Commissioners and Chief Commissioners/ 
Directors General, the Board will recommend both the 
station of posting and the specific charge. 

4.2 Officersbeiowtherank of.Comnllssloner will be placed at 
the disposal of the Chief .  Commissioner! Director General 
concerned, for further deployment. While considering the 
officers for further deployment, the Chief 

hltp://www.taxindi aonline.eomIRC2/subCaiDesc. php3subCat.i)i sp ld=70&fi lenamc,., 6/11/2005 
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Commissioner/Director General shall keep in mind the old 
cycle of posting of the said officer considering which Board 
has placed that officer at their disposal. 

4.3 The normal practice is transfer on promotion. In individual 
cases this may give rise to hardship. Hence, this may be 
decided by the Board/Placement Committee. For this. 
pq Functional 

Lnetakez~reatedl •s. promotion. 

4.4 Directly recruited I newly promoted Group 'A' officers shall 
be given intensIve training in accountancy for a period of 2-
3 months during the period of probation / upon promotion. 
Upon completion of training, directly recruited officers shall 
be normally posted to a class 'A' station, whereas the 
o.fficrsptomotedfromGroupB' to Group 'A' shall, on 
piprction1b.etransferredout of the station in which they 
wepryiqu$1yworkingjwunless the balance service is less 
thajhree.years. Further, In view of the sensitive nat:ure of 
the job, Apprajsers, on or after promotion to the post of 
Assistant Commissioner, will tot continue to remain posted 
in the Commissiónerate which exercised jurisdiction over 
the Customs House on whose cadre they were originally 
borne. 

4.5 As far as possible, an officer shall spend the first nine years 
of his service on field posts. All posts in the 
Comm Isslonerates of Customs; Central Excise, Service Tax 
and the Diretorates of Revenue Intelligence and Central 
Excise Intelligence have been categorized as field posts. 
Officers upto and including the rank of Commissioners shall 
ordinarily be posted on field assignments for at least 5, 3 
and 2 years respectively, in eachof the first 3 decades of 
their career respectively. During the first six years, the 
officer shall not ordinarily be given a posting outside the 
department or sent on.a deputation, and should be given 
exposure in Central Excise, Service Tax and Customs 
branches, as far as possible. After completing six years of 
servIce, an' officer may be posted to the Board as an Under 
Secretary. 

4.6 As far as possible, the senior most officer may be posted as 
the Executive Commissioner. However, once posted, a 
commissioner will not be moved out of the executive charge 
merely because an officer senior to him has replaced the 
hitherto junior non-executIve Commissioner at: that: station. 

4.7 The officers will, as far as possible, be rotated between the 
Customs and Central Excise branches every two years and 
adequate experience in Service Tax branch will also he 
ensured as far as possible. This shall be done after the 
Annual Transfers•havebeen effected. At stations where 
there are separate Chief Commissioners of Central Excise 
and Customs, a 'committee of all such Chief Commissioners 
shall collectively decide on the rotation between the two 
branches at that station. At other stations, local rotation will 
be.done.jojntiy,,by ,the,Chief,Commissioners who exercise 
control over the posts located at that station. 

5.0 CLASSIFICATION OF STATIONS, FIXATION OF TENURES OF 
POSTING AND ROTATION BETWEEN THEM 

hItp://www.taxindiaonIine.com/RC2/subCatDesc.php3'?subCatDispId=70&fllcnanic-.. . 6/11/2005 
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5.1 The various Stations Where Group 'A' OIflcrs may be 
(1  posted have been cateoorjzed as Class 'A', Class 'B' and Class lC fAnnaxure 1-I11j. 

Such categorjzj01 1  is based on the twin criteria of revenue collection and the number 
of Commissioner level posts at a station.. 

5,2 The categorization of stations m'y be changed by the 
Board with the approval of the Government 

.3 The States In the Cuntry have been dIVIdCd 
into 4 areas West; North and$out, 

tAflfloxuro.1 An i' 	
officer shall not nerve In an 'area' fQr ,  more than a total of - H 

	

	4-yea, 
(hereinafter referred to as a cycle) during his 

entire tenure up to and Including therank of Comm 1Ssioiier 
Pfwhtchtcqre in an 'A 
yr 	 ' stati 	h be for-a maximuni of 

• 

	

	

. The tenure shall not be less than four years In a Class 'B' statjo and 
statIon. The 	notiess than twoyears In a Class C' H 	

maximum total tenure of an Officer In all Class !A 
Stations during his service Upto and including the rnk • 	

of Commissioner shall bc 16 years. The tenure of Posting 
in Customs Overseas Intelligence Network shall not exceed 
three.yea,.s , Athy of more than nine months in a station 
(to be computed as on 31st Décember of the previous 

year) Wifibe treated as a COmplete year, and the length of 
the period of stay 

shall be counted from the date of 
joining,A.n officer postedin Class 'A'orB.tio 

canopt : o move to.. aower;cagO stat ion afterhehascQmplctQd aista 	tenure m -that statIon, 
• 	5.4: An officer 61 11ffl1 berotatad between 

the three different CIOSSCS 
of stations, After completing One cycle of Posting, 

the qfficer shall be moved th another area. Further, as far 
thC 
as Possible, n officer shall Serve 

In at least two areas of 
count viz North, South, East, and West, during his • 	

career upto and Including the rank of Commissioner. 
 

It may be Clarified that anpffjcr can be•posted from a CJass 	

(not necess ,- In 
that order) inny Other area..and vice versa, 

min 
provided that If 

he had been posted In that area earlier, a 
imum period of 2 years should have elapsed before he 

.carj be posted again to the 
same area (calle p 	 d cooling off .erio ).  

5.5 All postlngln theBoardaflddpputatjo to technical Posts 
In the Department of Revenue, Central Economic • XnteIlige 	

Bureau (CEIB), Enforcement Directorate 
Authorfty for Advance Rulings (MR), Competent 

• AuthorIties (CM), Appellate Tribunal for Forfeited Property 
(ATFP), Customs, Excise and 

Service Tax Tribunal 
(CESTAT) and Settlement Commission shall not count 
towards calculation of stay at a particular station/area but 
maybe so cQu.ntci.atthe.opuon of the Officer. However, 
an Officer who has been on deputation to any One of the 
aforesaid bodies shallnot ordinarily be Considered for 
another deputatiOn to any of the aforesaid organJzao5 
When, an officer applies for clearance for a Posting on 
deputation hls:previous histO of Postings will be 
considered while giving cadre clearance. An officer shall 
invariably be ttansferred out of the statinn in - 	 tie was 

-1ttP://%tindiaon1in, 	
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7 	on deputation on his return. 

5.6 In order to encourage officers to seek postings in Class 'C' 
station, the Government shall sanction: 

a) At least one vehicle for office use in every Class 'C' 
station Irrespective of the level of the officer headIng 
the office; and 

	

li 	J') :• 100 per cent houihg facilities athe Officer level to 
the extent possible. 	- 

C) The starting point for computing the stay in Class 'A', 
'B' or'C' station sha!l be the date of joining at the 
station. -. 

	

57 	P!flt15ect'e.tarY (Admn.posted 111 CBEC as its Member- 
Secretay. 	. 	. 

5.8 Iheofflcers after completing their tenure In North Eastern 
egJor (Assam, SlkkIm, Meghalaya, Mizoram, Manipur, 

Nagaland, Arunachal Pradesh and 'Tripura), Jammu and 
Kashmlr,. NACEN and Its RtIs and Vigilance Directorate and 
CESTAT.wiIL.getpreferenceinpostlng to stations of their 
choice, 

• •. 5.9. When a certain number of officers are due for moving out 
of station toa new station or by local rotatIon to new 
postlns in the same station for the reason of having 
completed their tenure, but cannot be so moved due to 

• 

	

	inadequate number of vacancies available, the of -ficer who 
has served for. Iongerperlods wIll be moved first. 

5.10 The station of the posting will be taken as the actual place 
wherean officer Is posted and not head quarters of 
Commtsslone-ate/ Directorate to which the officer is 

	

• 	posted. 

6.0 CATEGORISATION OF POSTS INTO SENSITIVE AND NON-
SENSITIVE 

Page5oflO 

6.1 All posts in CBEC have been classified into sensitive and 
non-sensitive with the approval of the Government: 
[Annexura-V] 

6.2 OrdInarily, the.tenure olan officer on a sensitive post shall 
be two totliree years at-one-stretch. 

7.0 POSTINGS IN DIRECTORATEs OF REVENUE INTELLIGENCE, 
CENTRAL EXCISE INTELLIGENCE, VIGILANCE AND SYSTEMS (CBEC) 

7.1 In the Directorates of Revenue Intelligence, Central Excise 
Intelligence; Vigilance and Systems, the respective Director 
General will propose  a panel of names for the consideration 

- of the Board/Placement Committee. Individual officers will 
be selected by the Board/Placement Committee, which will 
also indicate their statioh of posting. 

.2 The maximum length of tenure in the Directorates of. 
£uIItiyeHce, LiI[dI xcise inteiiigence and 

Vigilance will be,tree-years, subject to the condition that 

6/11/2005 
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Ic 
no officer shall spend more than sixyears in these 
Directorates during his entire service career, 

8.0 POSTING ON COMPASSIONATE GROUNDS 

8.1 In case an officer seeks a posting to a particular station on 

	

H 	medical grounds, the Board/Placement Committee is 
empoweredto take a decision on his plea. However, if 
required, the Board/Placement Committee may refer the 
case to a Medical Board, 

8.2 jn-. case .ofworkln co.up.jes, If the spouse of an officer is 
working outside the Department, posting In the same 
station may be allowed subject to the Instructions issued by 
the Departrneht Of Personnel & Training on this issue. 

8.3 In case where ihe spouse is also an officer of the 
Department, both the officers should be posted to the same 
station, If they are otherwise eligible, provided that, jointly, 
they do not occupy more than 50 per cent of the posts in 	 •- - 

that station. 

9.0 TRANSFERON.ADMINISTRATIVE GROUNDS OR IN PUBLIC 
INTEREST . 

9.1 Notwithstanding anything contained in this policy, 
Government may, if necessary in public interest, transfer or 
post any Off Içer to any station or post; 

9.2. An officeragainst whom the CVC has recOmmended 
initiation of vigilance proceedings, should not normally be 
posted 'orremain posted at the station where the cause of 
the vigilance proceedings originated. He shall also not be 
posted on a 'sensitive' charge. This restriction will remain in 
operation till such time the vigilance matter is not closed. 

10.0 AVAILMENT..OF EARNED OR STUDY LEAVE AFTER ISSUANCE OF 
TRANSFER ORDERS 

An officer under ordor8  of transfer shaH be granted Earned Leave or Study Leave only after he has 
joined his new place of posting. The parlodspent on Earned Leave or Study Leave will not count 
towards computation of tenure in that station or 'cooling off period. Officers who proceed on Earned 
Leave or study, leave without completing the minimum tenure prescribed for the station/area will have 
to rejoin the same station for. completing the prescribed tenure. In other cases the Board/Placement 
Committee will decide their posting after they rejoin on completion of the Earned leave/Study leave. 

Annexurt-I 

CLASS 'A' STATIONS 

Mumbal (inciuding Thanc and Belapur) 
Dothi (includihg Faridabad, Gurgeon, NOIDA and Ghaziabad), 
CMnnei  
Kolkate 	 , 

S. Bangalore 
Hy-4erabad 
All posts in the customs Overseas Intelligence Network (COIN) 

Annexure-Il 

- CLASS 'B' STATIONS 

http://www.taxindiaontine.com/RC,  2/subCatDesc. php3?subCatDi spTd7O&filename=... 6/11/2005 
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STATION 

1, AHMEDA8AD 

- 	2. 

 

ALLHADAD  

MANGALORE 

- 
S. 

 

COCHIN - - 	- 	- 
BHLJBANESHWAR - 
INDORE 	- 

 
:-.- 

AIPU 

TP.IC liv 

 MEERUT 

 VIZAG 

11. -  JAIPUR 

 CHANDIGARH (INCLUDING 3ALLANDHAR) 

- PATNA. 

 

 

L.UCKNOW. 	- 
KANPUR 

16. -  

17. 	- 
RAIGARH -_- 
PUNE - 	- 

 

 

 

VAbODARA 	- - 
GOA 

SURAT 

 )AMNAGAR 	- 
 KAJDLA 

23.- LIJPHIANA 

24. NAGPUR 

25.. NASIK-- 	- 	- - 
 RANCHI 

 RA.)KOT 

- 	- 	- ' - 	 Annoxure-flI 

CLASS 'C' STATIONS ANNXUR-XV 

S.No, - 	- 	- - 	- 	-. 	/ 	STATION 

I. AMRITSAR 	- 	- 
 AURANGABAD 

 BELGAUM 

 BHAVNAGAR - 	- 	- 
 BHOPAL 	- - 
 BOLPUR  

 CAUCUT  

7 

http://www.taxindiaonhine.corn/RC2/subca -tDcsc.php3  ?subCatDi sp Id=70&fi 1enarnc,,, 6/11/2005 
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i. 

Id 

- 3'GQIMDATOR 
_ 	 - 

.9. DAMAN  

'1 10. DIBRUGARH  
- 

11.. QUNTUR. 

 GUWAHATI  
--- 

 GWAUO 	' 

14 HALDIA 

 HAZARI8AGH  

 JAMMU & KASHMIR 

 JAMSHEDPUR 

 )OtHPUR  

 - MADU RAt 	• 

.20, MYSORE; 	•• 
- 

21. PUNCHKIJLA  

PONDICHERRY 

F

22. 

ROHTAK 

. SALEM 	-. 

25.- $H1LLOJG: 	-. • 	. 

 siLIGwu 

 ITRIVANDRUM  

2TiRUNELVELI .1 	' 

•  •'• 	' 	•. 	.• 	 ____ • .......... 

• ... .'. 	REMAiNING CITIES(OThER THAN CLASS 'A' AND CLASS 
• .......' ' : 	STATIONS) 	- 	. 

Annexure-IV 

North Zone Jurisdictional areas of.çhief commissioners of Customs & Central 
Excise of Chandigarh, Delhi, Jalpur, Lucknow, Meerut (falling in the States of 
J&K, Himachal Pradeh, -Punjab,')Jttaraflchal, U.P, Delhi,. Haryaria, Rajasthan & 
Union Territory of Chandlgarh) 

kast ZoneJurisdictional areas of Chief Commissioners of Customs & Central 
Exciseof Bhubaneshwar,.KOlkata,,..Rafl.ChI, ShAlong, Patna (falling in the States 
of i3ihar,, Orissa, )harkha nd, West Bengal, iegha1aya, Nagaland, Assam, 

Sikkim, Manipur, M.Izoram & Union Territory of Andaman & Nicobar) 

Wst,Zane: Jurisdictional area ofChlef Commissioner of Customs & Central 
Excle of Ahmedabad, Mumbal, Pune, Vadodara, Nagpur & Bhopal (falling In 
the tateI: ''Gujárat,- Maharashtra, Goa, .Madhya Prad.esh, Chhattisgarh & 
Unlon Territory of Daman & DIu):, . 

Scuth.Zofle :' Jurisdictional area of Chief Commissioner of Customs & Central 
Excise of Bangalore, Chennai, Cochin, Coimbatore, Hyderabad, Mangalore, 
Visakhapatnam, (falling in the States of Andhr.a Pradésh, Karnataka, Tamil 

lcnurne.., 6/11/2005 
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Nad, 	& Union Territory of Pondichrry & Lakshadwcep) 

/&roz urc-/ 

Categorization of posts into sensitive and non-sensitive: The following posts 
tiavc.. been ctcgorlzcd as sonsitive and non-sensitive: 

A custom9 Commis;iourate 

Es  :'i Jo Group 'A' post Sectlon/Brrnch Category 

1. - - Commissioner Sensitive - 

Commr.(Gen.) Sensitive__-- 

Commr.(Appeals) Non-Sensitive_ - 

Commr.(Adj.) Non-Sensitive 

AddL/Jt 	- - 
Comm r./X/AD  

Preventive Senstive 

Legal Non-Seitie 

Rummaging & Intelligence Sensitive 

SuB Sensitive 

Air IntelUgence Sensitive 

Airport Sensitive 

Town Intelligence - Sensitive 

AU Appraising Groups Sensitive 

Docks/Shed 	- Sensitive 

- 	Statistics Non-Sensitive 

- Audit Non-Sensitive 

- Review Non-Sensitive 
- 	

- - Tribunal Non-Sensitive -V 	_- 
MCD Non-Sensitive 

- 	
- 

- 
All .other-charges-whIch do 

not Involve regular 
-deiings_with-the-public  

Non-Sensitive 

B. Central Excise Commissionerate 

SNo roup 'A' post Section/Branch Cateo*y 

1. Commissioner - Sensitive 

Commr.(Appeais)  Non-Sensitive 

Commr.(Adj.)  Non-Sensitive 

Addl./Jt. Commr./DC/AD Anti-Evasion Sensitive 

Legal & Adjudication Non-Sensitive 

P&V Sensitive 

- Audit 	- Non-Sensitive 
- 

Divisions 	- Sensitive 	V 

Review Non-Sensitive 
I 	 U 	 U  

htt 	 0/1 1/2005 
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toclicaI/AucUt 	Non-Seiitive I 
- ---- ------ 	 -1 

Chief Commissioner's 	Non-Sensitive 

C. Directorates 

S'o Group 'A' post 	Secton/ Branch Category 

1.' AU posts In DGRI 	• 
- Sensitive 

 All posts in DG(V) - -. Sensitive 

 AU posts in Central Sensitive 

Bureau of Narcotics 

 AU posts In DGCEI  Sensitive 

 All posts In CDR Office  No - Sen salve 

AU other Directorates  Non-Sensitive 

0 

61 

6/11/2005 http//ww.taxindiaonlifle.COmIRC2/SUbCPhP3?50btTh sp_1d70&fl lename=...  



(c) Date from which posted in th present Conim'te/Dte. 	16.12.2002. 
(0 Date of Birth  01.03J 947. 
(g) Name of Home Town & State. 	 : Churacliandpur, Manipur Sthte. 

(Intend to settle in Mizoram afler rCtucmcnl ) 2.lhsIor' of Posting sinceentry into the Group 'A' JC&CES service in the nrescribcd nmfnrm:i 
SIN o. Post held Chief Conim'tc 

Comm'te/Dtc. 
Staiioii I )aic 

Gcn./Dte.  From  Lro Assistant 
Corn mi ssioncr(Hqrs) 

ShWong Zone Commissioncratc 
of 	Customs(P). 

Shillong 1 6.12.2002 Till date 

NSR.,ShiHon 

Nod 	 QEQJM A —U 	
—'M 

JJ•NLUUJiD1QR1jA 

• (a) m.me nithe Officci 	R.LALN(UAiJ.V,, 
(b) l.No, in the Civil List : 533 of Civil Lis12003. 

; 11)csignation : Assistant Coniniissioner( Junior Scale). 
(d) C:rnirn'Lc/Dtc./Ofljce in which working 

/ 01,  pos tecl at present : 	 As Assistant Com illissH)lir( lo rs), Corn in issionerae of 
4...USt('ns(lrcvduhiv(), N.E.'.., hiHong. 

I I I yoa want posting to a particular statioit, 
- 	 niin the 1vc different stations in order. of ,  
- 	 ireCicnccs and give rasons 

Rctcntion at Shillong Customs Commissionera: 
for preparation of rcti rcincnt due on I .3.2007. 

4. If your spouse is employed nd you sçek otingto a paiicular station or, 
ion at the same place, give comp!et dctail of such employment, 

designation of spouse, pay and whether th jobis transferable or not 	: Does not arise. 

,. Other relevant iniormalion, Li any 	 IN IL 
lNoc: Options only in respect of stations will be entertained and requests for specific postings in a 

particular station will not be considered. 

(4~ AAGURJ\IJVA) 

Station Shiliong. 
	 ASSI -lANl' c()rvlrvlISSlONIRI I()I-) 

L)aic: 27.04.2005. 

tiMrng Ocer's conmnefl. : 
Ihe particulars given in CoL 1 & 2 abo'd are verified and found correct. 

Signatui-c of the Officer 
With Oflice seal. 
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F. NO. 22013/7/2005-Ad- IX 

Dated: 21 June O05, 

OFFICE ORDER NO 94/2005 

The following transfers and posting in the grade of Deputy Commissioner & Assistant Commissioners of 
Customs & Central Excise are hereby ordered with immediate effect and until further orders:- 

S.N. OFFICERtS NAME 
(S/SHRI/MS.) 

PRESENT POSTING 

DGICCE,MIJMBAJ 
. 

POS1ED TO 

CX .HILLONG 
lv ?rabpjanKumar .. 

1shra 

2 1 S Jayachancjar CHENNAI CX CX RANCHI 

3 B.V. VT PrasacJ Nalk BANGALORE CX CX KOLKATA OTHER THAN 
Cl- 'A' STATION 

4 
CXPUNL Sboo3ayaT MUM[AI CX 

- 5 Vinayak D. Ganpule MUM BAI-I CUS CX NAGPUR 
-I  

6 S. N. Ojha DGICCE,DELHI CX LUCKNOW 

7 

__ 

P. Mohan Kumar. 

.. 

. MUMBAI-Iji (CUS. PREY.) 
ZONE, 

CX PUNE 

8 V. Udalyar 
BATO RE 1  

9 Ninan P. Chandy MU1BAI-i CUS CX BHOPAL 

10 R. Vltthi 
Vivegananthan. 

CHENNAI CX  

11 

- 

P. Pu!liah CHENNAX CX 	
- CX .OIMBATORE 

12 K. 5jri CHENNAI CUS, 	
. [CXCOMBATORE 

CHENNAICUS, 

KOLKATA CX 

CX COTM;ATORC-(.EM) 

CUS (P) PATNA 
14 Tapan Kumar Das 

hltn://www. 	
. htm&s... 6/22/2005 
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5 Haushiram 
hankarrao Shlrsat 

MUMBAJ-i CX CX NAGPUR 

16 J. N. Das KOLKATACUS CX BHUBANESHWAR 

17 C. D. Shetty MUMBAI-H cx CXVADODARA 

18 L. B. Yadav DG;cEI,DELHI CX LUCKNOW 

19v' A. 	randJIi KOLKATACUS, CXSHILLONG 

20 Paul Jeremias 	- 

Benedict Fernandes 
MUMBAI-I CUS CX VADODARA 

21 C. P. Vijáyadharan MUMBAIIII (CUS. PREy.) 	 - 

ZONE 
CXVADODARA 

22 V tkesRanjanf3eb KOLKATA CX CX SHILLONG 

23 Lal Singh Bist DELHI CUS, CX MEERUT 

24 R K Chakraborty 
• 

KOLKATA CX CXKOLKATA OTHER.THAN 
CL'A' 

25/ ,Go pl, 	tta KOLKATA CX CUS., SHILLONG 

26 3 K Paul 	• KOLKATA CX CX RANCHI 	 - 

27 Mohd. All 
• 

DTE; DATA MGMT (S & I - 

OLD),DELHI 
CX JAIPUR 

28 K. Kandaswarny CHENNAI CUS CX COIMBATORE 

20, K. V. Mohan Doss BANGALORECX CX CHENNAI OTHER THAN 
CL A' STATION 

30 Bertsie Sundaram 
(Mrs) 

CHENNAI CX CX COIMBATORE 

31 Mary Anthony 
Maliekal (Mrs ) 

CHENNA1 CX CX CHENNAI OTHER THAN 
CL 'A STATION 

CX MUMBA[ 	II 

C<JAIPUR. 

32 Rajwaran N. Pathat< MUM13AI-fl CUS ZONE 

33 Shahla Khan (Ms) DELHI CX 

34V .6hotanathDasGupta KOLKATA CUS CX.SHILLONG 

35 M. N. Roychoudhary KOLKATA CX CX L3HUBANESHWAR 

36 Vinod Kumar DELHI CUS C X CHANDIGARH 

htm&s... 6/22/2005 
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7 
,JMrs) 

Meera Mukhopadhyay MUM8A-I CUS CX MUMBAJ - ii OTHER 
THAN CLASS 'A' SIAUON 

38 Sheo Shankar Mahli KOLKATA CUS CXRANCHI 

39 Aditya Kumar 
Goswaml 	- 

MUM BAI-ICX V  CX VADODARA 

40 MihlrRanjan. 	. KOLKATACUS DGRI, KOLKATA 

41 K.Venkat Ram Reddy CHENNAICX CX MYSORE 

42 M. J. Baburao MUMBAI-ICX 	
V  

CX NAGPUR 

43 Rekha Roy (Ms) MUMBM.-I CX CX NAGPUR 

44 Anjan Kumar Pandit KOLKATA CX 
) 	 . 

CX RANCHI 
c 

45 K. N. Nagarajan 	I  

• 

DGRI,CHENNAI 	 / 
V  

CX., CHENNAI 
( Pond icherry) 

46 C S Rajput DG CEI,DELHI CX., LUCKNOW 	
V 

47 Nirupam Kar DG, (VIG), KOLKATA CX KOLKATA OTHER THAN 
CL 'A' STATION 

48 Vinod Kumar Mehta DGRI,DELHI CX., CHANDIGARH 

49 D. P. Manjunatha CHENNAI CX NACE?N , HAZARIBAGH 

50 Parvathi Kàilasam 
Mrs  

CHENNAICUS, CX NAGPUR 	 V 

51 A VR  Sathe (Ms.). NACEN,MUMBAI CXJAIPUR 

52 A S Uppal NACEN,MUMBAI 	
V  

CX. RANCFI 

53 
K. Sridharan COCHIN CUSTOM HOUSE, CX COCHIN 

54 Jeetèsh Nagori 

V  

PUNE CX. & CUS,PUNE 
I,PUNE 

CX AHMEDABAD ('C' 
STATION) 	

V 

55 E. R. Barreto 
V 	 • 

PUNECX. & 	. 	 . 

CUS,GcA,GOA 
CXVADODARA 	 V  

V 

56 Tej Kumar Samant DGRI;LucKNow CX LUCKNOW 

57 K. Sivakumar 	.. VADODARA - II CX CUS AHMEDABAD ('C' 
STATION) 

58 B. A. Khan PUNE CUS.,PUNE CX NAGPUR 'C' STATION 

hitp://wwv.1axindiaon1ine.corn/RC2/printsubcat.php? ii Ienamc=pitara/sernews/order/chccordcr94 hi m&s... 6/22/200 S 
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9 Ashutosh Srlvastava i AIPUR 	I CX DGCEI, LUDHIANA 

60 1an Singh BHOPAL CXIN DORE CX NAGPUR 

61'-" Harbir •T,PA  CXSHILLONG 

62 S. L. Ghule PUNE CUS.,PUNE CXVAI)ODARA 'C 
STATION 

63 Mohd. Yousaf P.K. 	- MAF4GALORE CUS. CX MYSORE 

64 Harpal Singh Rawat 	. JAIPUR -I CX CUS (P) DELHI 

65./ B.Awasth INDORE CX CX SHILLONG 

66 P. G. NaIk SURAT - H CX DGICCE, DELHI 

67 T. S. Ayyaswami Piflal DG,CEI,COIMBATORE CX COCHIN 

68& Mohanchan1ra 	. 
.Hazar;ika 	.. 

PJBRUGARH. CX  CX KOLKATA 

69 Sita Ram Sharrna C.C.F.,NEEMUCH CX BHOPAL 'B' STATION 

70 Manoj Kumar Rajak KANPUR CX AGRA 	 'CX JAIPUR 

NACEN FARIDABAD 71 Basistha Prasad ALLAHABAD CX 
VARANASI 

72 Prem Pal Singh ALLAHABAD CX 
FAIZABAD 

DGICCE , DELHI 

73 Kulwaran Slngh BELGAUM CX 	 . CX CHENNAI 

74 A. Ashokan MADURAI CX CX CHENNAI 

75 LR Naik 	. MANGALORE 
CUSS KAR WAR 

CX CHENNAI 

76 Makhan Lal Meena JAIPUR - 
II,CHITTORGARH 

NACEN FARIDAI3AD 

77 Deepankar Aron MEERUT - I,DEHRADUN DGRI, DELHI 

78 saa 
Ya.nchbaw.ng  

SLLONa(PREV) 
çUS.TA1ZAWL 

CX KOLKATA 

79 Raju Shakthivel VISHAKAPATNAM - 
IIIKAKINADA 

 

CUS. CHENNAI 

80 J. S.A. Julius MYSORECX NACEN BANGALROE 

81 M. Jayaraman 	. TUTICORIN CUS. (PREy.) 1c 	CHENNAI 

6/22/2005 
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82' 'rendra SF1ILLOrCX& CUS 	- CUS KOLKATA 
c!baidya ,StLCHAR 

83 M. K. Saseendran TIRUPATI CX 	 CUS BANGALORE 

84 V 	cP aemsuo!gener SILLONG CUS 	 - C"KOLKATA 
(E1 EV),DiMAPUR 

85 Devendra V. BHAVNAGAR CX CXBHOPAL 'B' STATION 
Nagvenkar 	. . 	. 

- 864' SubIr.Kurnar 	.$HILLQNG CX, & CUS CUS. KOLKATA 

• 87 Vimal Narayan C. B. N.,GWALIOR CX VADODARA 
Shakwar 

887/ SujanKumarDas DIBRUGARH CX TEZPUR CUS. KOLKATA 

894' ,SuchetarS,eejesh 5I1ILLONG (PREy.) CX, KOLKATA 
Roytth'1 rs )T 	. JRTALA 

90 Manesh Kumar DG, CEI,)AMSHEDPUR 

- 

CUS. KOLKATA 

9.1 Yamunadevi. B. (Ms) TUTICORIN CUS. (PREy.) ICX CHENNAI 

92 K. K. Kaushik C. B. N.,GWALJOR CX JAIPUR 

9. K.M.• Patwarl BHOPAL .CX ; tJJJAIN 	- 	DGICCE, MUMBAT 

94 Vishnu Shanker Gaur MEERUT - 1I,BAREILLY 	 - X JAIPUR 

LUCKNOW CX ,SITAPUR fc - MEERUT 95 Satya Narayan Lal 
Das 

 96 Ashok Bharma AURANGABAD CX CX VADODARA 	- 

Rayannawar 

97 Ram Sagar Ram PATNA CX, GAYA CX KOLKATA  

98 S. Padmanabhan NAGPUR CX ,CHADRAPUR CX PUNE 

99 Kusuma Ugavara 	- BHUBANESHWAR - 1, CX KOLKATA 
Prasaci BALASORE 

100 V. R. Gyaneshwar I3ELGAUM CX, CUS.,BANGALORE 
GULBARGA 

101 K. Devender Rao BHAVNAGAR CX, 	- CX VADODARA 
SURENDRANAGAR 

(102 Dasari Paul 	 . -- •VISHAKAPATNAM - II 	 CX HYDERABAD 
CX, RAJAMUNDRY 

riO3 M. M. Vasava JODHPURAIPUR) CUS. 	 CX DELHI 
(Prev),)AISALMER 

I 	104 T. N. Waghela -. I JODHPUR(JAIPUR) CUS. 	 CDELHI 
. 

hitp://www.taxindiaonline.cómIRC2/printsubcat.php?fllenarnepitaralsernews/orth.r/cbccordcr94. htrn&s.. 6/22/2005 
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I (Prev),I3ARMER 

105 	Jihir Kumar Mehta JODHPUR(JATPUR) CUS. 
(PreV)SRIGANGANAGAR 

CX, LUCKNOW 

106 Amar Singh )ODHPUI(JAIPUR) CUS. 
(Prev),JODHPUR 

CX, JA1PUR 	 - 

107 VeHampaIll Krishna 
Kurnari (Mrs 

) 

GUNTUR CX,NELLORE CX, HYDERAI3AD 

108 M. N..Das INDORE cx, MALANPUR CX, VADODARA 

109 R. Bhoopalan TIRUPATI CX CX,CIIENNAI 

110 Mu1jbhai 
Shankerbhail Parmar 

DAMAN(VALSAD) CX, 
DAMAN 

CXAHMEDABAD 

111 Chandrakant 
Naginbhal Patel 

AHMEDABAD - III 
CX,NADIAD 

CX,VADODARA 

112 Hawa Singh Gajraj RAIPURCX, BHILAI CX,VADODARA 

- 113 - Baru Ram ALAHABAD CX, 
GORAKHPUR 

CX,CHANDIGARI-I 

114 P. R;Vljayan CAUCUT CX CUS. BANGALORE 

115 Basaprabhu Tippanna 
Vibhute 

GUNTUR CX,ELURU CX MYSORE 

116' MwarJ1ussain £j1ILL0NGCX CUS KOLKATA 

117 Sohan Singh MEERUT CX CX CHANDIGARH 

118 Narinder Singh Walia JODHPUR(JAIPUR) CUS. 
(Prev),JODHPUR 

CX CHANDIGARH 

119 Uday Bháskar Rakhe )AMSHEDPUR CX CUSKOLKATA 

120 Sanjay Kumar Sinha NACEN,HAZARII3AGI-I CUS DELHI 

121 P. M. Mohiyuddin - WEST BENGAL CUS. X RANCHI 

SaysachiPauI )AMSHEDPUR CX DGCEI, SHILLONG 

123 V. Sree Nivasan COIMBATORE CX CUS CHENNAI 

124 Madhao Bhondujl 
Kowey 

AURANGABAD CX CX VADODARA 

125 Pema T Shering Làma SILIGURI CX CUS.(P), PATNA 

126 Piyushkumar 	: 
Gordhanclas Shah 

BHAVNAGAR CX DGRI, MUMBAI 

liii p://www.iaxindiaonl  ine,com/RC2/print_subcat.php?fi lename-pi taralscrncws/ordcr/cbecordcr94 htrn&s.. 6/22/2005 
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12 I. H. Khan PUNE CUS.,rATNAGIRI CXVADODARA 

128 N. B. Deshmukh 	- JAM NAGAR CUS. CX VADODARA 
(PREV.) I BHAVNA < AR 

129 S. S. Sathiakumar TIRUPATI CUS CHENAI 
CCX,CUDDAPAH 

130 G. C. Murmu BOLPUR 	T CUS KOLKATI4 

131 A. FeHx Micheal RAJKOT CX,BHUJ CX VADODARA 
Arnalraj 

132 Anil Kumar Sahay RAN CHI CX, CX KOLKATA 
HAZARIBAGH 

133 Vlrat Duttchoudhary C.C.F.,GWALIOR CX NAGPUR 

134 Lukalapu HLDJA CX CUS KOLKATA 
Venkateswar Rao 

135 Bochu Timothy PANcHKULA CX CUS DELHI 

136 M. I. Mary (Mrs) CX 	A;GALROE 

- 137 Satish Rajaram BHAVNAGAR CX IAUI116AI 
Vichare 

138 Niranian ($HILLONG..(PREV.) CX, KOLKATA 
atcIiarjee CUS.,SHILLONG 

139 Kuiciip Singh ROHTAK CX CX, MEERUT 

- 140 D. P.C. Ramesh Joslu HYDERABAD 
- CX VIZAG 

I,NIZAMABAD 

141 HadI Bandhu Sahu BHUBANESHWAR 
- CXKc3LKATA 

I,CU1TACK 

142 Bhabatosh Goswarnj .BOLPUR NACEN, KOLKATA 
CX, BERHAM P0 RE 

143 PranGopal Pal BOLPUR CX,BURDWAN CX KOLKATA 

144 ines1 L)asa BOLPUR CX CUS KOLKATA 
Choudhary 

145 Ashok Kumar MalUck HALDIA CX CUS(P),PATNA 

146 Tulasi Das HALDIA CX CX, RANCHI 

147 Patlt Paban Mondal B.OLPUR CX CUS<OLKAT.A 

148 Theodore Barla BHUBANESHWART CUS KOLKATA 
II,ROURKELA - 

149 Mahender Singh ROHTAK CX,SONEPAT NACEN, FAR1DABAD 

6/22/2005 
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• 	 150 vZ. Kaul JALANDHAR CX, 
AMRITSAR 

CX, MEERUT 

151 Rama Kanta Das DIBRUGAfH CX, DIGBOI 	- GUS KOLKATA 

152 Avnash Mehta BHOPAL CX 	 — CXVADODARA 

153 Anoop Kumar 
Sabharwal 

JODHPUR(JAIPUR) CUS. 	 .CX, 
(Prev),UDAIPUR 

CHANDIGARH 

154 C. P. Sasikumar MYSORE CX CX, COCHIN 

155 Prahakad Singh Bisht AMRITSAR CUS 
(Prev.).,AMRITSAR 

CX, DELI-lI 

156 K. L3&asundaram SALEM CX,COONOOR CUS CHENNAI 

157 VIjay Raghunath 
Waghmare 

BHOPAL CX 	 CXVADODARA 

158 Hansraj Sharwan 
Mahajan 

JAMNAGAR GUS 
(PREV.),BHUJ 

CX, FUNE 

159// R Lainqurauva SHILLONG (PREV) 
CUSSkjJLL.QNG  

CX, KOLKATA 

160 Dasarath Buruda BIIUBANESHWAR - 

II,SAMBALPUR 
CX, KOLKATA 

161 - K. V. Jose 	. COIMBATORECX CX, COCHIN 

162 - P. N. Balachandran •VAPI CX CX AHMEDABAD 

163 )agdish Prasad Meena AHMEDABAD - 

III,MEHSANA 
CX VADODARA 

- 164 G. Sivasubrarnanlam PONDICHERRY CX 
/7... 

CUS CHNNAI 

165 P. V. Rajapandi. 	• ONDXCHERRY CX CUS CHENNAI 

166 U. Chandrasekaran 
/ 

MYSORE CX GUS CHENNAI 

167 V. Rajappa 	- TIRUCHIRAPALLI 	 DGRI , TRICHY. 
CX,THANJAVUR 	 (TUTICORIN) 

C. B. N.,GWALIOR 	 1CXNAGPUR 168 Ravindra Nath Yadav 

169 T. Janardana Rao 	• 

• 	 -••.. 
MY-SORE CX 	 . 	 • 

4 .  

CU; CHENNAI 

170. HemenGogol SILIGURI CX CX KOLKATA 

171 E. Annadurai MYSORE CX GUS (P),CHENNAI 

http://www.taxindiaoffline.comIRC2/print_subcat.phpThlenamcPit.araISCrileWS/OrdCr/CbcCOrdCF94  .htm&s,.. 6/22/2005 
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 Ravichandran 	MYSOREX 	
CUS CHENNAI 

ay Bahadur Slngh 	PUNCHKUU\ CX,
1PTDEIHI YAMUNA NAGAR 

 Singh 	PUNCHKULA CUS (P),DELHI 
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l75sishy1pp 	SILI -GURI CX;MALDAI-I 

176 G. Mathizhgan JAMSHEDPUR CX 

177 Padmanabhan 
__•_______ --- 	--- 

JAMSHEDPUR CX 
Ravikumar Nar 

----------178Debojit Bose BOLPUR CX,DURGAPUR 

179 
-------------
ag Ram Meena 

T 
C. B. N. I GWALIOR 
(Lucknow) 

18-0 G. Divakaran Nair 	. - HYDERABAD - 
- 	- IV,SECUNDERABAD 

18L)( Chand QasBa1ddya SjIILLONG CX & 
- .HtLLONG 

182 A. Kalyana Sundaram TIRUCHIRAPALL 	
.-_

I - 	
- CX,KARAIKAL 

183 S. Jayakumar 
---- 	---- -.-- - ----. ,- --- 

TUT1CORIN CUS. 
- 

(PREV.),TUTICO RIN 

184 ----S. B. Shinde DAMAN(VALSAD) CX 

185 
-

Ashok Bhavan Das 
---

AURANGABAD CX 
Lala 

186 B S Bhandarj 	- 
- 

MEERUT - fl 1 M - ORADABAD 

187 Ulhas Harishchandra - AURANGABAD CX 
Paral) 

188 Rarijan Kumar DIBRUGARH CX 
Goswam - 

189 

-------- -

A. Kandaswamy 
U--- 	- - 	- 

TIRUPATI CX 

190 P.M u rugesan MBATOT 
CX,POLLACHI 

191 Arjun Kishore Pandj BHUBANESI - WAR - 
II,SAMBALPUR 	- 

192 Vv G-Machuniu.ngKanej SH-ILLOJG(pREV.) 
-. 	- 	- .S---jIL4..ONG 

193 diir RHf M2 Q 	ni 

CX SHILLONG 

CX, KOLKArA 

CX MUMf3AJ -n 

CUS, KOLKATA 

CX, JAIPUR 

CX, COCHIN 

CX, KOLKATA 

CUS. CHENNAI 

CX, C0IMf3A] ORE 

CX NAGPUR 

CX \'ADODARA 

NACEN DELHI 

NACEN MUMBAT 

CUS KOLKATA 

CUS (P) CHENNAI. 

CXCIIENNAI 

DGCEI, JAMSHEDPUR 

CX KOLKATA 

- 	
LJ'jLrL)r( LA,II4l'UL 	 CUS KOLKATA 

194 1 Rajveer Sngh Rawat VAPI CX 	 CX NAGPUR 

htm&s... 6/22/2005 
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195 P. C. Sakaria BELGAUM CX,HUL3LI CX COCHIN 

196 Chandrakant 	. 	. 
Shivnani Path 

PUNE - III,SOLAPUR CX VADODARA 

197 V. S Sundera Rajan TIRUNELVELI CX CX CIIENNAI 	 -- 

198 Jagdishchandra 
Thakordas Dabhi. 

BHOPAL CX SAGAR CX VADODARA 

199 R. Bhaskaran CHENNAI - III,HOSUR CX VIZAG 

200 - Bhagwan Singh 
Chauhan 	. 

JAIPUR CX CUS DELHI 

201 S. Raja VAPI' CX. CX BHOPAL 

202 P. E. Meerza Waheéd DGRI,CALICUT 
ci 

CX VIZAG 

203 K. R. Raman - GUNTUR 	 I . cx 
CX,VIJAYAWADA 

COIMBATORE 

204 Ashok Kumar Kothari LUCKNOW 
CUS.,GORAKHPUR 

CX.1AIPUR 

205 T. G. Allure BELGAUM CX CXVIZAG 

206 Jitendra Pratap Singh DG, CELVAPI CUS MUMBAI - I 

207 RajnI IKanta 
Mahapatra 

HALDIA CX CX I3HUBANESH WAR 	- 

208 - 0. P. Mehar INDORE CX,RATLAM CX VADODARA 

209x indrajlt.Guha CEI,SHILLONG 	. CUS KOLKATA 

210' Aplak Das ..SHILLONG CX & CUS 
SHILLONG 

CUS KOLKATA 

211 R. Vishnu Das COCHIN 
CX,THIRUVANANTHAPURAM ,KOLLAM 

CX COIMBATORE 'B' 
STATION 

212 K.V,V.S. Prasad 	. CHENNAE CUS DGRI, CHENNAI 

213 Prabhjit Slngh Gulati cAANDIGARH CX DGRI, DELHI 

214 C.L. Dogra CHANDIGARH CX D.RI, JAMMU & KASHMIR 

215 B.S. Meena PATNA CUS. (P) 	. DGR1, JAIPUR 

216 Prashant Kumar AHMEDABAD CX DGRI, AHMEDABAD 

hit p:I/www. t axindiaonl ine.corn/RC2/print_subcat.php?!i1cnamc -pi Lara/scrncws/ordcr/cbecordcr94 hi m&s... 6/22/2005 



•Oflhine.corn - one stop destiratjon for iaxman & taxpayer 	
Pa1c I I of 13 237 	DR. V. Tiju 	 VIZAG CX 	

L)GR[. MUMI3AI 
-- Shanshajwal 	DG (VALUATION) 	 D•.u, MUMBAI MUNI3AJ 

219 

220 Sumit K. Das 	DGRI, JAIPUR 	 DELHI CX 

221 	Pankaj Diwedi 	DGCEJ, GOA 	 . 	. DGCkANP1i1 j 

222 	L.M.DtSjlva 	 DGCEI, BELGAUM 	 DGCEI, GOA 

223 L. Vasu 	 VIZAG CX 	
UGCLJ, CHLNNAI 71 

224 	ajia7 

2 	 3ohnson 	 KOLKATACi 	 _CEI, AI Rajkumar 	. 	.... MA 

sarnTTBHUBANESHWARCX
ROURKELA  

227 John BOSCO D'SOUZa 7BANGALORE CX 	 DGCEI, BELGAUM 
-- - - .-- 

228, B P-SiI 	 DGCEI, KOLKA1A 	 SHi LONG CX 

229 	A.P, Davis 	 DGCEI, CHENAI 	 CHENNAI CUS. (P) 

- 
230 Deepti Jayaraj 	COCHIN CX 	 CX RANCHI 
.. 

231 	Harish Kurnar 	T.O. CBEC 	 CUS DELHi 

... ....................... ...,.. 232 	Bijoy Kumar Tiru ... . KOLKATA CUS . 
	 NACL-N I<OLKATA 

- 	 .. 233 Avinash Pushkarna 	T.O. CBEC 	 CUS DELHI xe 

..23 	 .....  4 DR. Ashok Aswal 	NACEN HAZARIJ3AGH 	 DUPM, DELHI 

235 	Akhliesh Pandey 	•,MERUT CX 	 CX.ALLAHAI3AD 

236 	R. K. Bansal 	. •. 	MUMBAI - I CUS . 	 CX MUMBAI - I 

237 Bachan Sngh CUS CXBAT 

................ 238 	]harnman Singh 	MUMBAI•- I CUS. 	 CX N1BAI - I 
/ 

khi 

m&s .. 6/22/2005 
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240 Ashish Srlvastava 

Sancl hu 

MUHBAI 	I CUS 

MUMBAI - IfjS 

CX MUMBAI - I 

242 'R.C. Bandodkar MUMBAI - Xi CUS CX MUMBAI - II 

CX' MUMI3AI 	II 
243 C$. Mlshra 

- .-. 	____ 
MUMBAI 	Ii CUS 

244 A Chandershekhar 
Reddy 
- MUMBAT .- II CUS CX MUMBAI - 11 

245 Hardeep Sngh MUMBAI - II CUS, 	
- 

RAIGAD 
UEL~ - fCX  
STAFLON 

246 Ram Pratap 	
- DG (Vig.), DELHI 

Cf$TAT, I)F6 II ...................... 

CUS LI 

CX DLLHI 
2'17 S.C. Pu5hkrp 

248 .. Par-tap Singh 	
- 

.- ---- 
DELI-fr CX CESTAT, DELHI 

249 Ashima Bansal 	
- DELHI CX CESTAT, DELHI 

25() 

251 

13.R. Parulkar 

K.K. Katherla 	• 

DG (VaIü.) MUMI3AI 

DG.(VaIu.) MUMBAI 

CX MUMBAL - I 

CX MUMBAI - II 

252 	• Vjrendra Kumar - XI MUMBAI - II CX DG (VALU.) MtJMBAI 

253 K. S. Mishra MUMBAI - II CX DLU.)rBAj 

254 K. Urukundappa DGICCE, CHENNAI CX CHENNAI 

255 C. Mani 	
-' CESTAT CI-IENNAI CUS CHENNAI 

256 A Murl,dharan CHENNAX CUS EDGICCE, CHENNAI 

257 

25H 

P. Raja Kumar, 

B. Mohan 

KOLKATA CUS 

DG, SAFEGUARDS, DELHI 

DG (VIG.) CHENNAI 

DG. (VJG.), DELHI 

259 R. K. Prashar 	
. DELHI CX 	

. DG. (VIG.), DELHI 

260 P. K. Chattopadhyay PGICCE, KOLKATA 	
. DG. (VIG.), KOLKATA 

251 S. K. Bose KOLKATA.CuS 	
. D. (VIG.), KOLKATA 

- 262 Fateh Singh 	
- I),DELHf CX DELHI 

6/22/2005 
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26r K. P. H. Paul 	Mohd. DtRITRICHY CX C0IMBA1 

/ 

NACEN CHNNAI CUSCHENNAI 264 M.Manlvanan 

265 N. Venkata Raman NACEN BANGALORE CUS BANGALORE 

266 Y. C. S. Swamy NACEN BP4NGALORE CUS BANGALORE 

267 Reyaz Ahmed KOLKATA CX (ST) CXCHANDIGARH 

BH'JBANESHWAR CX - 268 I.C. I3uda DGJCCE 1 KOLKATA 

269 Satyendra Mathurla ON REJOINING THE DELH1 CX 

DEPARTMENT AFTER 
RESIGNING FROM I.P.S. 

270 Sudhakar Mlshra PATNACUS (P) SANAULI CX LUCKNOW 

271 Era Elango CHENNJ CUSTOMS CX COCHIN(NON 
SENSITIVE) 

272 Mohd. Nazrul Islam KOLKATA (SILIGURI)CX CX RANCHI (NON 
SENSITIVE) 

27:: Arun Chopra MUMBAtCUSTOMS 	 CX AHMEDABAD (NON 
SENSiTIVE) 

27 D. Samuel Surendran DGCEI, CHENNAI 	 COIMBATORE CX (NON 
SENSiTIVE) 

27 DG (VIG.) CHENNAI 	 CUS CHENNAI 	
j A.S.Meenalochani 

27(-  T. R. Gajalashmi, NACEN CHENNAI 	 CX CHENNAI 

All the officers mentioned above should be relieved immediately and a compHance report to this effect 
should be sent by the Chief Commissioner concerned to the undersigned y 27.06.2005. This should be 
followed by a report containing status regarding assumption of charge by the trnsferred officers against 
their new post which should reach the undersigned byii.07.2005 

With this order, all representations for posting and transfers in the grade o Deputy Commissioner.& 
Assistant Commissioner of Customs & Central Excise received to date stand disposed off 

[R K. K& 
Deputy Secretary to the fovernment of india 

' cJ1cnf!h 	 - 

h t p:!Jwww. taxindiaon1ine.cornLRC2/printsubcat.php?fi1CnamepitataISCrflcWs/O1iC11CbCC0rdC194. htm&s... ()122, 2005 
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j To 

Sir, 

,401--  

The Chairman, 
Central Board of Excise & Customs, 
New Delhi. 

Through proper channel. 

Subject:- Request for retention at Comrnissionerate of Customs(P), N.E.R., 
Shillong. 

Most humbly and respectfully, I have the honour to state the following lines before you 
on the above mentioned subject for favour of your kind and sympathetic consideration and 
favourable order, as a special case. 

That Sir, I got my promotion to the grade of Assistant Commissioner ( Junior Time 
Scale on 12.12.2002 and joined at Commissionerate of Customs(Preventive), North Eastern 
Region, Shillong on 16.12.2002. Subsequent upon that, I have been working as Assistant 
Commissioner(Hqrs) at Shillong till date. My place of posting is non-sensitive post. 

That Sir, I was born and brought up in Mizoram but later on settled in Manipur after 
my marriage with my wife who is from Manipur. I am not enjoying the privilege of Special 
Duty Allowance which is given to other Group-'A' Officers posted to North Eastern Region as 
incentive. 

That Sir, my date of birth is 01.03.1947 and date of retirement on superannuation 
due on 01.03.2007 which is less than 1 year, 9months as of now. My serial number as per 
Civil List 2003 is 533 which I have mentioned in my Transfer Proforma dated 27.04.2005 
wherein I also requested for retention in the present Commissionerate in lemis of pam VJ1I(ii) 
F.No.A-35017/28/92-AD-ffi-B Dated New Delhi the 30th  June, 1994 on the ground of 
preparation to settle down after retirement as well as my children's studies in this region 
and also that my wife is a kidney patient, having only left kidney, whom I have to take care of. 

The Government of India also conveyed deep appreciation of the work done in the 
sphere of seizure of Narcotics & Psychotropic substances by this Commissionerate during 
2004-05 vide F.No.394/69/2004-CUS(AS) New Delhi, the 11 th  May, 2005. I could discharge 
better performance for the nation if I am retained in this region instead of posting outside for 
the remaining period of service of 1 year, 8 months, 17 days. 

I would, therefore, like to request you kindly to consider my case as a special case for 
my retention in the same Commissionerate in view of the short period I have to go in service 
purely on humanitarian consideration. For which act of kindness and consideration, I shall 
ever remain grateful to you. 

Yours faithfully, 

(JRAUVA) 
Assistant Commissioner(Hqrs), 

Commissionerate of Customs(P), 
North Eastern Region, 

Shillong. 

Al k~ 



CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATI BENCH 

. 	 Original Applicadon No. 12 7/2005 	
0; 

the 13th day of June, 2005 
7) 
/TheHiible Sri Justice G.Sivarajan, Vice-Chairman / 

Th Hon'ble Sri K V Prahiadan, Mmznjstrat,ye Member 	 - 

7   
A 

	

	 '- 

Smt.KironmoyeeDas  
Working as Superintendejj,. 	. . ..-;,..., Central Excise, Aniguri Range. 

S 	

. . . Applicant 

..J•. 
By Advocates Mr.J.L. Sarkar, Mr. A. 	 . ChaI&abarty 
.............. ........... 

Versus- 
.Si 	... 

Th'e Union of India represented by the 
Scretary, Ministry of Finance, 	 S  

fd'; :- 

	

	 \ Department of Customs and Central Excise,ki 
. 

.. 	.Si1. 	
New Delhi.;' 	. 	 . 

% 2.J The Chief Commissioner 	 . 	

. 	 S.  / CUstOnid Central Excise 
North Eastrn  

'Sh1llon 	. 	'. 	- 	-• 	. 	 - .. S 	 - 

Respondents 

ByM!K Chaudhur:,MdI CGSC 	 - 

I 
(I 	

- ORDER (ORAJ 

SIVARAJAN I (V J 
I 

-The rnatter reletes to transfer and postings of Officers in the 

Grade of Superintendent Group 'B' of Ceñra \l Excise and Cuoms 

De artrnent on rotation basis.  

2 	The applicant is worLng as Superintendent, Central Excise, 

AIgLJrI Range since March 2003 Her husband is also working in the 

- 	. - 



2 	
/ 

same department and is posted at Jorhat The hubafld oç 

\t uperintendt at Sonar1 met with a ro 
applicant while working as 	

ad 
S 	

; 

surgerY. Thereafter on the req 
accident and 	

uest of 

th effect from June 2003. It is 
her husband she was sted a tjorhat wi  

stated that the hsbfld of the applicant is not yet comPletelY .ured 
The 

: re  and attention of the family members 
and he still neds 	

.  

s tudying in eduCati0 	
inStitUtiOnS at 

children of the applicant is  

- Jorhat and are in mid session. 

3. 	The appllCant . 	presentlY aggrieved by her transfer from 

in A 	to D 
Amguri Rge

imapUr Custo1s DiviiOfl in Nagaland as 

per orders dated 3and 6 th  June, 2005. 

4• 	
It is saLe that the traisfer orders mae ir June 2005. is 

ntzined in Annexure 

against all the accepted norms for transfer co 
	- 

A and B of the application and re made only to oblige certain 

(. \SuPerintende 	out of tur
uld be seen 

n and against the norms as co 

° 	2j 
 from AnnexUr 	

Dorder itself. écordiflg to the a plicaflt apart from 

norms even the we 
the violation o th transfer 	

ll accepted policy of 

accomm01 	
husband and wife in the same statiOn is violated 

of service 

even though -there was no public in terest or exieflCie5 

other than toobll 	
certain employees. It Is also sated that though 

a repreSe 	Lion is filed there is 	reSP0S 	- 

learned counsel for the 
We have -heard Sri J.L. Sarkar, 

5.  
applicant and Si K. Chaudhud, learned Mdl. C.G.S.C. for the 

respondeflt We are of the view that 'since the representation 

submitted by thapP1iCant is pending before the second respondent 

this applieaU0flc be disposed of at the admission sbge itself. 

hip 



' 

6 	
Norms for transfer of Group 'B' Officers in North East are 

contained in Annexure - A. Further, so far as the Central Excise and 

C
rned the norms are stated in Annexure ustoms department is conce 

	- 

- 	.;.. 	. 	- 	 r... 	 ., c•c, 

/ 	
B. As per Annexure — B a uperintendeflt is entitled to continue In then 

same station for 4 to 6 years contInu,USlY The applicant1 does not 

' pato ,;h'ávecont uouS ,serce in .the same station for 
4 to 6 

- 	
- 

years but only 2 years and odd Tiat apart, the husband and wife 

	

.
' working 	••the 

being government employeèS 	
same department are 

	

- 	 r 

entitled,to be accommodatedin the same station unless any public 

interest . or exigency of service warrant, otherwise (See Bank of India 

VJagjit Singh.Mehta AIR 1992 ,SC 519). If the transfer is made in 

. 	 -r"'; 	 .• 	 . 	 . 	 - 	 .- public interest and for administrative reasons the Courts 'wu1d not 

............................................... interfere since there will be complete chaos in the administration 

which would not be conducive to public interest The proper course 

or the affected party is to file representation before the higher 

% •. 	
thorityand it is for that authority,O pass approprate orders... 

	

I 	

- '. 

	

, 	 - 	 -  In the instant case the transfer orders shows that these 

transfers are fl0t made in public Interest or in the exigencies of 

Administration Annexure - D order shows that the said order was the 

result of representations made by certain S u printefldeflts. It is not 

• clear whether any representations . were invited from the 

Supe 

. r
'intendents for tiajisfer SOtS ' to say 'that nd furthe 

representations will be entertained unless the officers join their new 

	

places of postings 	 - 

8. 	
We, prima fade, feel that the impugned orders were passed 

without con sidei11g the guidelines rdther, throwing the guidelines to 

LI 



j
indWe do iot wish to state more since 

the appliCation is being 

disposed of at the adm ISSIOn stage itself. 

tid 

g.Slnc0 the aPPltC8flt has flied a represefltatbofl before the 2 

	

responde 	
the said authority will consider; the. same and pass 

keeping in mind the guideliflesa te, observatbofl 

made hereinb0 and in accordance th law within a period of one 

month from the date of rceipt 
of, this order. Since the 

appliCt 

- wantS to supleme1t the rèpresetatb0fl she is directed to 
file 

, 	 - 	

- 	 i 	 - 

	

ddibfl 	

the guidelines - MneXU A & 

r 4  B t the 2 respOfldt wit un one week fro today This order will 

'also be dent alongWith for comP1ian 	
If the appiC 	

is not relieved 

• 	 • 	 .. 
t1 	

ed in the present post till 
this day she will be retain 	

the disposal of 

tie appliCat1on as directed herein above. 

The 
 OA is disposed of as above at the dmiSSi0fl stage itself. 

- 	•• 	

•- 	 sd/ VXCC CAUAN 

-, 	Sd/ NU1BCR (ii) 

... 	. 	- 	- 	• 	 • 	 ::' 	- 	• - 

hUE CO•! 	••- 	

• - 

_L I o - 	 Tff 	 1 r 

- 	Sc!i'I O(ihr (.1) 
	

r 

C.4. •f ((ii'A /:.. •f j .. 

LA 

HIM 

I: 
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1. 

CENTRLM1N1 	

TRB-' GUWAAT1B 

005 and 

CH

129 

: 	
ApP1icat 	

i3OR05' 131R 

136R005 	
.:' 

 Cal sd 

Date of Order This the 14
th  Day of June 2005. 

TUE I.ION'BLE i1.JUST10E G. SlVABAANi VICE CHAliM 

• 	
1. ShrI Gang8d 	Ds (O 129)  

2 ShrINWt 	
ndi( 	. 	 .. 

4. SMBdh1Su 
Su erlfltee1lt 	' 

• 	under 	

Excise., GuWahad 	
AP8 

LS arkat for all the Ap pflcefl' 

By voCa S 3 .  

VersUS 

1 Unlo'i0f1dP 
the Secret8rYMn 	 iExse, 	 .••Ins 

	

• 	'• New De1h• - 	... 	 . 

	

• 	2TheCh1efc0mmts0rl . . 
Customs & Central Excise, 

• 	North Eastern eg10fl, 	
. ... espon 

	

• ; 	-..Lhulong. 

L?I' 	

? 3s&1035%OL 

	

• 	

- 	 I 	

;•. .• 

•<3..•'; •  

- In all these cases 'the appl1C8 	
8l1enged the proPre of the 

transf .. orders dated 3.6.2005. and 6.6.2005 issued 
- by the 

\ 	 . 	••.- 	

. 

Corn sslofler of Central. Excise and 
CuSt0fl 	Apar.t •from their 

•. 

indiVidU drcUmsta' accorth 
	

them these orders are assed 

in patent violation of the aCcel?t. norflS regard 
	8sfer Of Group 

AnnexUr A and 
B emPl°Y 	

cont ined In 	

B. It Is the contntb0 of 

the appl1CG 	
• that thse orde have been tssu4, with th

e  sole 

- 	 • 	 - 

purposC . ' of obuging 
certain ' Superi 	

by 0iIclting 



2 

representations from them. It is also stated that persons uk 
"- 

applicants are not afforded an opportunity to make represent 

before the CommlssIorr In regard to their peculiar circumstan' 
- 	 - 

V VVVV. . V V 

Is stated that the applicant I n  O.A.NO.130/2005 Is under 
..r-. 	j) 3f/ 

treatment for.sérlous ailments and In 0A13112005 the mother ,  

applicant is undergoing treatment for cancer and that there h 

one Cancer Institute for treatment In Guwahati for theentire 
V 	 - 	 - 	

•. 	 •VV 

East Region. It istheir grievance that the applicants were 

Informed of the Intention of the respondents to effect transfer 
V. 

postings during the mónth of June contrary to the well acc 

norms that transfers and postings of Group B officers Will beef 

- ' 	

- 

only in the month of December or at the latest by 3l9anuary o 

year. It is also their contention that as per the norms prescril 
V 	

V 	 V 

Annexure-A and B. particularly Annexure B where it is- sped 

stated that the normal tenure of Superintendent in a particular 

is fora continuous period of 4 to 6 years and that without an 

reason the applicants. who have not completed more than 2 to 2 
- 	 -V 	

- 

• 	have been transferred out from Guwahati to distant pIadesv 

their volition. 	V 	
V 

V 
 2. 	I have heard Mr J.L.Sarkar, learned counsel appearing 

applicants and' Mr' kK.Ch9udhuri and Mr M.U.Ahme& k 
V 	 V• 	 V• 	

- 	 -. 

C 	. 	• 

V 	
AddI.C.G.S.Cc for- the respondents. Mr Sark8r ponted out ;th 

• I pugned transfer ord erscanno tbe  sustained for the sole reas 

V 	

V  these orders are passed In the month of June, when the children of the 

	

r e 	- 

applicants are In the V 

mid 'academic session of thèr studies. •  Counsel 
V 	

V 

submits that these orders have been isued at this late hour only U 

oblige certaIn Superintendents department by geWng 

representations from them. Counsel also submits that the trasfeir 



orders are pessd in patefl. viol ion 

	V- 

of the well 8cepted 	
UflS 

• 	
in Annexures A & B, which are made with male de 

Infl° 	OUflS 	

attention the order dated 3.6.2O05 

from whth It Is seen that pursuant to representah0 M. 
by more 

then 20 superintende 	
they have been ansferr to places of their 

	

;jzchOice and Lt 
15 	ted that they are not 

ened to TNDA since the 
I'.5 	

0 	 - 

tran5fS were made aS 
per their reqUes Counsel 

subm1t that no 

	

- 	

' 

	

proof L requlred 	
I 	male fldes In the matter. 

3.• Mr K.Ch" 'leern 
	

MdC on the other't1a1 

• 	.' submItt 	
that there Is,nO Illegal 	

In the transfer orders. The 

g1deUfles Issued In the form of executhe ordrs will not stand In the rii 

way of the resP0nde 	
echng transfe in pub"C in tereSt or in the 

edgefldtes of the admintr 0 	
Standifl9 CounSel0. 	

that 

thi TribUfl 	
1I not interfe 

s 	

in transfer matters and lt is for the 

if they are aggrieved to make repreSnta0fl before the 

	

" 	 ' 	

: 

hveàonstder te tival submissions. A DIVISI0fl Bench of this 
- 	-. 

.Tribu 	
'had occaSi0 toconsider the, challenge to the 

ve same
14, 

.transfer orders in OA127005 and 
	

deredJ gmet l3.6.2Q05. 
•0' 	

-• 

.5  DireCt0n was issued .to the 
	

6pondents . 	consider the 
ii,.. 

rep resefltabOfl made by the appllc8 
	

therifl in the light of the 

guidelines and also no to relieve her from the p
resent P ce un1 the 

. 5  epreSe0fl i dispP 	
c. The guidelines clearlY show that the 

- 

• transfer orders are to be issued onlY In the mofl of December and 

far as possible before 31 3anUa of e
ach year and such a norm Was 

iqq st 
uced ol to take 

care of the Interest of the children of the officers 

who are stud9 in 
edUCa0n& instUb0flS end ot to 9 ect their 

	

O  studieS adverSY. 	
these cases it I speciC8UY averred by the 

S 	 S 	

0, 



r:1 : •a  :I 
.•. 

up plicun l 	Lh ni Lii ci r child ron nrc 	Lu d yin u In ('ii c od u colicu iii 

i;m institutions and they are in the mid academic session. That apart, 

Annexures A & B guidellns would show that Superintendents of the 

Customs and Central Excise department will normally have a 

O -nLI Q 
continuoUS service In a particular station for 4 to 6 years. In these 

• 	 .• 	 F 	'''• 	r 	 , 

cases both the aforesaid norms are seen olted and the only reason 
• 	 -. 	 • 	 •7rQ  

for departing from, the aforesaid well accepted norms I could gather
1.  

c • • 

from the impugned orders is that representations made by the certain 

Superintendents 'were 'èonsidered and transfers are effected to suit 

.,- 	•1i I their convenience. To ut it differently there was no public interest 

t brg10 rrwir,r norany exigencleS of service Involved In these transfers... Though 

normally guidelines issued by way of execuUveorderS may not have 

,_'I •  in the absence of any public' interest or 
any binding effect  

administrative exigencies, the respondents are bound to make 

transfers and postings on the lines of the guidelines issued that to 

after due discussions, deliberations with the Association of employees. 

In the instant case it is •seen that the applicants have made 

representations against the t ran sfer/posting order dated 3.6.2005 and 

no interim orders hive beer, passed thereon. In view of the alleged 

.i •. 	••.• 
violatIon of the 'guidelines1 particularly1 those discussed hereinabove 

the concerned respondent, namely, the Chief Commissioner of 
-' 

Customs and Central Excise will consider the rdprèsen tations made by. 

It 	 I 	 I 

ce to the guidelines (Annexures A& B) and the applicants with referen  

the observationS 'made hereinabove alid take a deision thereon 

•.. 	•• 
wfthina period of one month from the date o! receipt copy of this 

order. If the applicants want to supplement the representations they 

are free to.do so within a period of one week from today. The Chief 

Commissioner, Central Excise and Customs shall considr the 



individual representations submitted by the applicants 8S directed 

V above and pass 'a reasoned order. In the meantime, if the applicants 

have not so far been relieved from the respetive post held by them 

they will be allowed tocontinue in the said post and some place unUl 

1 - 	- 
a decision Is keñ as directè aboé 	' 

ThàOA.s are disposed of occordingly. 

The applicants will produce this order alongwith the additional 

representation to be made within one week from today to the 

respondents. . 

	

0 	 .. 	 V.  
V0.1 	

Sd/VICE (>IAIRMAN 

- 	
, 	 . 	

':0 . 	 .• 	 . 

.ç:. -•- 	 . 
'-S 

• 	'• 	•-;.Yt 	 . 	-. 
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CENTRAL A1)MINIS'I'RATIVF 'i'IU13UNAl. 	

: 

GUWAI IATI I3ENCI I 

Original Application No.! 42 oF 2005 
• 	 -'• 

Date of Order: This the ILi,la' of Ju ite 2005± 
• 	 ... 	•. 	 ,-• 	 •..- 	•' 	 ;' 

The Hon'ble Justice Shri G. Sivarojan, Vice Chiiir mdii 

The Hon'ble Shri K V Prahiladan, AclinunIrah'eMernher 
•t 	

A_ 	 •) 
Shri Gaigongdin Panmel 
Additional Commissioner, 	••• 	

•0 

CusLoms Preventive Commissionerate, 
• 	N.E.R.,Shihlong. 	 •• 	

....Applicant 

• 	By Advocates MrJ.L. Sarknr and MrS. Nath. 

versus- 

• 	'Unionot India, represented by Lh 
Secretary (Revenue); 
Minisft' of Finance, 
Department of Revenue, 
North Block, New Delhi. 

2 	Ceiital Board of Excise & Customs 
(througi its Chairman) Q North Block, New Delhi 

3 	CiefComis4! 
Customs & Central Excise 
'Shillong Zone,  

Cresçens Building, 	 . 
M.G. Rond, Shihlonçj-i . 

4 	Commissioner of Customs (P) 
North Eastern Region, 
Customs House; 

.110-MG Road, Shillong. 	 .•. 	 .• ...Respnndents 

S.. ByAdvocateMrA.K.Chaudhuri,Add.l.C.G..,.. 

I' 



-5/ 

ORI)LR 

, N-1 

aV kI!u AN.jjyç; 

Ti 	applicant 	is 	will kinçj 	AdttIt.inniil  

Customs 	Prcvenhmvc 	( oinniis tour 	it' 	N F R 	lnlloij 	
' 

ttii e 	Y1 
 

Eastern Region, pursuant to option cafled for by the Ceuttal Board of 

Excise and Customs, the applicant submitted option 	
on 27.4.2005 

(Annexure-C) for retenUon in the sam& statiou 	
i.e. Shillong 	for ni. 

least one year since his son is in the middle of the academic year. it 

nt, 	that 	inOrili.ci 	the 
the 	grievance 	of the 	applica 	

al 	optic in, 

applicant has now been transferi ed to Kolkala Conimi' 	
ioIiC 

Mr J L Sarkar, learned counsel for the applicant 	
sui)IflhtS 

2 

that since the appl  icant's son 	is studying 	at Shiltong 	and 	is in 	tb' 

ntio 
miC year lie requested for his rete 	n 

the acade 
	at Shillonci 

middle of 
:r 	'•/i, 	.\ 

ilf at least for one year and without: 
co nsidering the said ri'qu'"t 

. . I 
impugnd order was passed. 	. 	 . 	 .,•. 	.. 	.. 	. 	 . 	 ... 

el 

We have also heard Mr A.K. Chaudhuri, learned Addi. 
3; 

C.G.S.C. for the respondents. 

Since the option exercised by the applicant in
iiextIF- 

4. 

is not seen considered and since the mi pug ned order was psC(l iiy 

considering the represen1i0ns of various other personS 
	we are ol 

are to be directed to consider the (dS' 

the view that the respondefltS 

of the applicant alSO. For the said purpose; we direct. tue appIi(uttl t 

make a representation with reference to Aiiuexilre-C upt.ioii 	vciiiiii a 

period of ten days from today beibre the respond cnt. No.1 
. II such a 

is filed the respondent No.1 will ct:,nsider the.satfl(  
representation 

weeks appropriate orders within a period of six 	Uiere;IIt : 'r. 
pass 

(14-./................ 



'p  

plicnnl will ;rod uco ihis order ulonwiLli lhcre IrsuLttJon 1) fo r e 

0 respondent No.1 forcompliance. If the application is filed within 

the time specified above, the rsponderuLs will retain the applicant in 

the presenL place till the disposal of the representation directed to be 

filed hereinabove 

he 0 A is accordingly disposed of 
-- 	 - 

- 	

:L3Lk' 

':,.. 
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• 	IN I CENTI ADMINISTRAJ1VIt 1IUBUNAL i1l  
GIWAHATU3ENcJI 

Original Application No.144 of 2005 

Dato1deiSl2fl This the 15 1  day olJune 2005 

......................... 

The Hon'bleJüStice Shri G..Sivarajafl, Vice-Chairipan 
.•;! &. 

The Hon'bie Shri K.V.Prahladafl, Administrative Member 	
P " 

•...d;.Jr 	 ...... . 

Mr. Challlenk.hUITI Songate 
. S/o , Hrangthankhum 
Joint Commlssloflerr f4 	

4 

Central Excise, Shillong. 	
.• . .......Ap jlican t 

By Advocates MrJ.L.Sarkar and Mr S. Nath. 

- Versus-; 	. 

Union of India, represented by the 
Secretary, 

 

Ministry of Finance, 
Depareflt0fReve11uei 	. 	. 	. . 
New Delhi.  

The Chairman 
CBEC,: :.. 	 - 	 . 	 ,. •. 	 :.v 

. 	 . 	 .. 	 S. 	 . 	

5- 

Depar tmeTn tOfRevem1e 	 - 	. ... 
North Block, New Delhi 	 - 

.çaUvo 	 Secrery-II) 	. 	1........... 

CBEC, 
'Department of Revenue, 
Ministry fa, 

TheChiefCOmmissbon&, 	. 	. •. 
Central Excise & Customs (East Zone) .. 
Shilloñg. 	

........ t:.;;Respondeflts 

By Advocate Mr M.U. Ahrned, Addi. C:G.S 

	

. 	

.. 



• 	 ORDER 

INK 

5 ,. . , 	 -•.- 

' 

The matter relates to the transfer and Postillg of joint 
rt en1 of the 

ommiss1oners in the Customs and Central Excise Depa  

Central Government. 
eppliC8fl 

is a joint Corn rnisst91 Customs 

fteveflVe CoInmiSS19te1 N.E.R and posted at 5hillog since 

October 2002. Be is aggrieved by his transfer fr 5hilloflg to 

lftS.2005 (AnneXUr) it 
is the case of 

• Kolkat as per orcier uw-' 

the applicant that his children aged 5 years and 7 years are studying 

In 	eg 
 alaYa State Police Public School, 5hifloflg and that f the 

,r 

transfer is effected at this point of time iWI11 dvFseY affect the 

eduCa° of his childte Further, it is stated that the apliC3flt wife 

is Group 'A' Central Government empl0Ye ncl is 
05ted at ShilloflY 

and that the policy of the Go accomm0 

	

vernment is to 	
both 

husband and wife in the same statiofl as far as praC11C 
	It is also 

s
tated that the oppliCa1t had exercid his optiofl to 

0flt.11U in the 

st one more year and 
North Eastern Region for at lea 	

that by ignoring 

all thee the respond 	
have paed the imp 	

transfer order 

only to oblige erta ifl 
omcerS who had 

°mde rprestati0 	for 

transfer to their' place of choice 

, 

• 2. 	
We have heard Mr j.L. Sarkar, learned 

	UflSCl for the 

applicant and Mr M.U. 	
learned Addi. C.G..0 (or the 

respndCfl 	
t is not clear as w 

whether the respO den had offered 

I 	
I 

an oppor u 	
to make representation to all the oflicers 

	the post of 

Joint Coi rnissbone• However, it is seen that the 
	

o rders are j 1) Ugn  

....... 

I 



, 

- 

C—.  

passed mainlY on the bsi of 
repreSefltoti0 	

mde by some of the 

Joint Comm1S5bOne 

3. 	
Taking into 8CCount 

all the circumstances we diect the 

a
pplicant to make a detailed repreSentat0n before the respondent 

No 1 for the relief sought for in this application within a period of ten 

days from today. If any sch represenh3tb0fl led the resP0nflt 

No 1 will dispose of the same 
in accordance with law withifl a period 

of SIX weekS therea fter. If e apphICflflt has not so far been relieved 

he would be allowd to 
in the present post till orders are 

ontiflue 
 

passed on his represefltatbofl to be filed as directed herein 
now if the 

applicant does not me the representation in time; certainlY ihe 

• responde are free to rbeed 
according to law. The applicant will 

produce this order alongith th 
represe alion for coml)liaT c 

	

•.The apphic8tiono1fl 	diposed of. - 

1 _c 	
UUc 	

a 	Sd! ç[BL1' 

1 /!  
- 	 - 1>Y  ~w 

$tIn Officer (J) 

C.A.T. G(IWA!7ITF R.4NCII 
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